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HOUSE OF THE PEOPLE

Tuesday, Tth April, 1953

The House met at Two of the Clock
[MRr. DEpPUTY-SPEARER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

3-15 p.M.

N FINANCE BILL
PRESENTATION OF REPORT OF COMMITTEE
ON PETITIONS

Pandit Thakur Das Bhargava (Gur-
gaon): I beg to present the Report of
the Committee on Petitions on the Bill
to give effect to the financial proposals
of the Central Government for the
financial year 1953-54.

DEMANDS FOR GRANTS—contd.

Mr. Deputy-Speaker: The House will
now proceed wiih the further discus-
sion on Demands for Grauts, of the
Ministry of Finance.
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Shri Ramachandra Reddi (Nellore):
I would like to confine my remarks to
a couple of subjects within the time
available to me. In regard to the
tobacco excise administration, I would
mention a few anomalies and discre-
ancies which need  correction.
obacco is described as follows:

“Tobacco means any form of
tobacco whether cured or uncured
and whether manufactured or not
and includes the leaf, stzlk and
stem of tobacco plant but does not
include any part of a tobacco plant
while still attached to earth.”

But the tendency for the Department
now is to assess the tax on plants
themselves before the process of cur-
ing is taken up. In answer to a
question on the floor of this House,
the Government said ‘‘that in districts
where it is largely cultivated and
where a large number of plants are
scattered over wide areas, some of
the producers fail to apply as aloresaid
and prefer to dispcse of their tobacco
without payment «f duty. It has also
not been possible for the Central
Excise Inspectors in sparsely culti-
vated areas always to contact all the
producers at the pioper time for pur-
poses of assessment of the tobacco
produced. The Inspectors have there-
fore had to resort in such cases to
summary assessmetits based on the
condition of standing crop and the
available data of crop-cutting experi-
ments conducted in or mnear the
relative localities.” _This process of
assessing is absolutely contrary to the
definition that has been alrgady read
out by me. This method of assessment
seems to be not only arbitrary but
illegal. If it is possible for the Gov-
ernment to adopt an illegal method
of assessment, they should not criti-
cise or find fault with the producers
for doing any illegal act. This sort of
crop-cutting experiments and the
valuation thereupon seems to be rot
only arbitrary but also very inconven-
ient because the crop-cutting experi-
ments do not always show the correct
results. Usually, if the standing crop
is affected by drought or pests, or if
the fertility of the soil differs,
or if the manuring conditions
also differ, the yield will be very
poor with the result that the crop-
cutting experiments will not be giving
us the. true, exact and correct results.
The result of this method of assess-
ment is that there is a possibility for
large corruption as the process of as-
sessment is done by the Inspecters and
the lower staff. Jn most cases people
grow tobacco in very small areas in
their gardens, especially in the Dis-
tricts of Balangir, Kalaharndi Koraput
nd Sambalpur in Orissa State, Even
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one row of tobacco plant, if grown, is
taxed. Complaints are often made and
-the exemptions given to the genuine
consumer are very rare and more
often nil. It is therefore very ned®s-
sary that the law is properly adhered
to and no cause is given for any com-
plaints against arbitrary taxation.

.In other parts of the country also.
similar difficulties have been exper-
ienced and the assessment rates differ
from place to place. For instance in
Guntur area in Madras State, certain
exemptions are given to small culti-
vators, especially the exemptions are
conined to personal consumption; but
within the same area in the adjoining
taluk, the exemptions given are ditfer-
ent and the consumer is differently
treated in that area and there has been
a loud complaint in that respect. It is
therefore very necessary that these
anomalies are looked into and proper
adjustments are thought of.

We have beén 1old that the retiring
age limit of officers is proposed to be
increased to 58 frum 55. I wonder
whether the Government has prcperly
cansidered this aspect having due re-
gard to the increasing unemployment
in the country and also the problem of
living of severa! people, especially the
educated middle classes. This fixation.
rather the raising of the age limit,
affects younger generation to a very
large extent.. Ycu have seen ° how
crowded the Empioyment Exchanges
are and how they have been finding
it difficult to give employment for all.
If “he age limit of the existing oficers
is increased to 58. a number of officers
who are already in employment would
feel that promotions which are due to
them are not given and thouse that are
not employed at all would not get op-
portunities for employment for some
years to come. It is, therefore, very
necessary that the matter should be
more deeply considered, ancd protection
given to the unemployed. Under the
Constitution special protection is given
to the scheduled classes and the back-
ward communities, especiaily for em-
ployment. They are just now coming
up, getting educated, and getting them-
selves ready for employment. If this
age limit is increased for the existing
officers, those who are actually ready
for employment will have o wait for
a longer time still. Even the protec-
tion given to them in the Constitution
will be denied to them. It may ulti-
mately result in the raising of the age
limit for employment itself. It might
be necessary to 2xtend the s2rvices of
experts and technicians, because their
services are very valuable for the
country’s developinent. But, it is not
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everybody in the Government service
that is an expert or a technician. Mcre
technicians are now getting ready for
employment. If taere are a few peo-
ple whose services are indispensable,
the services of such officers might be
extended year after year and they may
be retained in service as long as their
services are necessary. The case of
Judges is a special one. The older they
grow, the riper will be their wisdom
and experience. Dut, with regard to
the other categories of service, this
raising of the age iimit seems to be not
only unnecessary, but also very dan-
gerous, especially in view of the large
scale unemployment which is going on.
A couple of days back, Dr. Katju, the
Home Minister, seems to have said
somewhere that for 314 jobs in Cal-
cutta. in 1950, there were about 50,000
applicants. Recently in another place,
the hon. Mr. Giri, the Minister for
Labour said that the Employment Ex-
changes are over-fuil and that they are
finding it very difficult to find employ-
ment for all the people that are now
waiting. In these circumstances, it
does not seem to be a very hanpy and
a desirable thing that the age limit
should be raised to 58. The younger
generation who are not employed and
those who are already employed, but
are aiming at higher posts. feel that
it is a great hardship and a great in-
justice that the Government is trying
to do to the public, It is, therefore,
very necessary that the matter should
he more deeply considered before a
final decision is taken by the Govern-
ment. -

As regards the re-organisation of the
Audit department, # is heartening to
notice that genuine attempts are being
made by the Government to give
greater attention to this question.
Under article 150 of the Constitution,
“the accounts of the Union and of the
States shall be kept in such form as
the Comptroller and Auditor-General
of India may, with the approval of the
President, prescribe”. I do not know
whether this has already been made.
In reply to a question of mine, it was
said that whenever such consultation
is necessary, the Auditor-General and
Comptroller will be consulted. But,
under this article, it is obligatory on
the part of the Government that they
should invite the Comptroller to advise
them about keeping accounts generally
and also to make such arrangements
and changes that are very necessary in
the present circumstances, Even now
it is not very clear whether such an
invitation has been offered to him and
whether he has, after such an invita-
tion, taken up the task of looking into
the accounts and making hkis own re-
commendations regarding the over-
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hauling and reforming of the accounts
section as well as the audit section.
It is therefore very necessary that the
Comptroller and Auditor-General
should be taken into greater confidence
by the Government and be invited to
make the necessary changes or rather
to advise the Government in regard to
making the necessary reforms in the
account keeping, and in the re-drafting
or regularising the existing financi®
irregularities.

Mr. Speaker: It seems nobody is
anxious to speak.
Some Hon. Members rose—

Mr. Speaker: Hon. Members have to
make an attempt to catch the eye of
the Speaker.

Shri R. K. Chaudhury (Gauhati):
That habit has been given up.

Mr. Speaker: Mr. Chacko.

Shri P. T. Chacko (Meenachil):
With the general Jebate on Budget, 1
thought that the ciscussiap on deficit
financing has come {0 an end with the
reply given by the Finance Minister.
But, it seems that some of the Mem-
bers of the Opposition have not only
tabled out motions to discud§the evil
effects of deficit .financing, but also
have raised a false alarm regarding
the situation. I have seen in my
younger days that it was customary
for brides taken for the marriage to
cry; not because marriage was bad in
itself. Now we have progressed much.
Probably in very ancient days, when
primitive communism, if it existed at
any time, was prevalent, probably a
man must have considered a perpetual
marital bond to be a mill stone hung
round his neck. But, now-a-days,
even very old people get married.
After a day's strenuous work, ordi-
narily, a man goes home to find solace
and consolation in the marital bliss.
It is not that marriage is bad or good.
Marriage is good and happy when
both parties agree among themselves;
but otherwise, it is very unhappy.
In Chemistry classes we were taught
that water is colourless and odourless.
1 think deficit financing is something
like that. It is colourless. If it is
actually resorted to with due care for
productive investment in the country,
I think it can produce very good ve-
sults. So, the question that has to be
considered mainly is not whether
there is deficit financing or not, but
whether the circumstances are favour-
able and the money raised by rosort-
ing to this method is invested in a
prqgductive manner which would finally
enhance the welfare of the country.

I wish in this connection only to
point out two cr three factors which
we obtain in India at present. Yester-
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day, the hon. lady Member from
Trivandrum was saying that in the
history of the world, taxation was the
cause of all the troubles and revolu-
tions. It is just a parallel case. Taxa-
tion is peither good nor bad. Taxation
is good when the money collected by
taxes is utilised in a good manner for
the welfare of the country. Taxation
has never created any revolution as
far as I know. It is only when the
incidence of taxes falls upon people
who can afford to pay and when that
money is properly utilised, we find
that it is for the welfare of the coun-
try as a whole, but when the incidence
of taxes falls upon poor people who
cannot afford to pay, it is bad—really
bad. So is the case here in deficit
financing.

I wish to point out only two or
three factors as I said. Take the
question of time, first. For the last
three or four-years, actually the Cen-
tral Government and also the State
Governments were resorting to deficit
financing. As a result of this deficit
financing for the last two or three
years, we do not find that the infla-
tionary tendencies are on the increase.
On the other hand, we find, as often
some of my friends in the Opposition
have brought to the notice of the
House, that the price levels are com-
ing down. As the Finance Minister
has stated in his budget speech, the in-
flationary trends have been brought
well under control now. So this is a
particular time when, deficit financing
will not result in inflation. We can
give more employment to people, by
investing this money and, since the
inflationary trends are well brought
under control, 1t will only, add to the
purchasing power of the people. So,
I submit that this is a very opportune
time when we can resort to this sort
of financing.

Secorrdly, we are not gambling this
money which we raise as was done in
Germany between 1914 and 1918. We
are actually spending it in productive
investment. From the budget one
can find that we resort to deficit fin-
ancing to raise about Rs. 110 crores
as against Rs. 225 crores which we
are actually spending on productive
investment. This factor some of my
friends have not cared to take into
consideration. When money is invest-
ed in productive activities, it contains
the cure in itself.

Then, again,—I do not take any
time to explain these things—I only
point out another faclor. The science
of public finance has advanced so
much that now-a-days it is possible for
a Finance Minister to control the evil
effects of deficit financing by budgetary
policies. In our country we have not
abandoned controls. We are still
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having controls, and at any time, we
can switch on to controls even in
fields where we have reiaxed them.
We actually control the private sector.
We can easily switch on to controls
and fix controlled prices for any con-
sumer goods. Therefore there is no
difficulty in resorting to this process
of financing. Any evil effects which
might reflect in inflation can be
brought under coxntrol by our policy
of controls. Credit is also contrulled
through the Reserve Bank. The im-
;Lolrt-Export position is also favour-
able.

Then again, it can be seen from the
Explanatory Memorandum at Page
141, that the overall positivn is as
follows:

“Taking the budget as a whole
and allowing for an expansion of
about Rs. 110 Crores of floating
debt, transactions in India are
estimated .to give a surplus of Rs.
156.41 crores and transactions
abroad a deficit of Rs. 186.06
erores.”

I am drawing the attention of this
House to this page just to point out
that the transactions at home are not
resulting in any deficit. The deficit
which we contemplate is a result of
the transactions abroad. That means
that, if at all there are any evil effects,
ghey will not be so much reflected at
ome.

[MR. DEPUTY-SPEAKER in the Chairl

I want to submit a few words re-
garding another matter. The question
of providing rural credit has been
gone into and examined by several
official and non-official committees.
The Saraiya Committee and the
Gadgil Committee have ~examined
these questions, and they have made
their recommendations long ago. And
in the Five Year Plan some funds are
also provided for providing credic to
the rural areas. But I wish to bring
to the notice of the non. Finance Minis-
ter that in the budget and also in the
Plan, the planners and the Finance
Minister have not given sufficient im-
portance to this most important aspect
of our agricultural problem. Under
the Five Year Plan, it is recommended
that all existing agencies for provid-
ing rural credit stiould be allowed to
continue. The expansmn and reorgani-
zation of co-operatives is aiso recom-
mended;: The real problem is the
proper - approach. Under the Five
Year Plan we are providing about
Rs. 5 crores for providing short-term
rural credit, and another Rs. 5 crores
for providing medium-termm rural

7 APRIL 1953

Demands for Grants 3810

credit. We are also, by certain amend-
meits to the Reserve Bank Act, allow-
ing the Reserve Bank to advance a
certain amount of 1oney to co-opera-
tive apex banks and also scheduled
banks. But, I wish to point out that
the Grow More Foud Enquiry Com-
mittee has considered the overall posi-
tion and come to the conclusion that
the minimum need of rural credit in
this country from institutions will
amount to about Rs. 100 crores. We
are now providing uader the Five
Year Plan itself, only about Rs. 15
Crores and the Reserve Bank may be
able to provide another Rs. 10 crores,
as against our minimum need of
Rs. 100 crores. I wish to point out
that the liquidation of rural indebted-
ness is not taken into consideration
by the planners and no money is pro-
vided under the budget also,

4 P.M.

The Gadgil Commitiee has made
certain recommendations to the effect
that the entire :debts of the rural popu-
lation should be liquidated within a
period of two years, and the recom-
mendation of the Saraiya Committee
was that the Reserve Bank should is-
sue irredeemable bonds carrying a
fixed percentage of interest, guaran-
teed by the Government or the Reserve
Bank. These recommendations have
not been considered so far, and no
funds have been provided to liqui-
date the rural indebtedness of the peo-
ple. And that is a preliminary for
organizing rural credit fer our agri-
culturists. .

I would also like to point out one
other problem, the problem of the
small bankers in Travancore-Cochin.
The bankers in  Travancore-Cochin
were not adversely affecled till this
time by the Banking Companies Act.
I do not like to go into the details now,
but these small banks which have
been developed in a particular eco-
nomy in the country and were actually
serving the needs of the rural popu-
lation by mobilising 2nd providing
rural credit. are very hardly hit ncw
by the application of Section 24 of the
Banking Companies Art, These banks
are having very small branches in
urban and semi-urban areas. In
Section 24 -of the Banking Companies
Act, it is provided that a particular
percentage of deposits skould be kept
as cash either in the Imperial Bank or
the Reserve Bank. But' for these
small banks, there is no facility to
keep money in the Reserve Bank or
the Imperial Bank, for there is no
branch of the Imperial or the Reserve
Bank in places where these banks are
having branches, As T stated they
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are having small branches in urbzn
areas. I would therefore suggest that
cash .actually kept in the scheduled
banks also be taken into account.
There are other problems 1oo for
these Banks. But I dc not go into
them. In reply to a question of mine,
it was stated that last year, tnough
credit was provided through the Co-
operatlve Apex Banks in many States,
in the State which I am representing,
no rural credit was made available to
the agriculturists through the Co-
operative Apex Banks. The reason
given was that there are {wo Co-
operative Apex Banks and not one—
one in Travancore, and one in Cochin.
These two States were integrated cnly
a few years ago. Finally T request
that the hon. Finance Minister that
he should take into consideration the
problem vof the Travancore-Cochin
banks, and also that he should take
steps to make available as much money
as possible for providing the rural
credit.

Shri G. D. Somani (Nagaur-Peli):
At the outset I would like to refer
again to the readjustment of excise
duties on the fine qualities of cloth.
I had expected that the matter was so
simple and so obvious that the hon.
Finance Minister would immediately
take the necessary remedial action to
correct the error which to all intents
and purposes seem to have crept in,
in his Budget proposals.

, The Minister of Finance (Shri C. D.
Deshmukh): This matier will come up
in the course of the discussion on the
Finance Bill. I do not know why the
hon. Member should refer to it now.
Last time also he made that complaint,
that I did not give an answer to what
he said in the general discussion.

Mr. Deputy-Speaker: Why not post-
pone it to the Finance Bill? We are
now dealing with Demands for Grants.
The hon. Member may confine him-
self only to such ma'ters &% rpertain
to them. He will have ample oppor-
tunity to deal with this, in the course
of the discussion on the Finance Bill.

Shri G. D. Somani: I will not refer
to it in detail, but I only want to
submit that the Government are el-
ready collecting the excise duty on
the revised basis.

Mr. Deputy-Speaker: It will come up
tomorrow, and the hon. Member can
say what he wants to say then,

Shri G. D. Somani: Wheiher I will
get the chance to speak on the Fmance
Bill, I do not know.

Mr. Deputy-Speaker: But I cannot
allow irrelevant ihings here.
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Shri G. D. Somani: I did not want
4« to go into the .Jetails, but I only want-
ed te draw the attention of the hnn.
Finance Minister to the fact trat since
the duties are already reing collected
at the rate which did not appear to
be the intention of the Finance Minis-
ter, it should have been loozed into.
I shall leave it at that.

Another point that 1 would like to
draw the attention of the House also
refers to the Finance Bill. That is
about the speculative losses which
will not now be allowed to be set off
against any other gains or profits ex-
cept the speculative profits. I am
quite aware of the fact that the In-
come-Tax Investigation Commission
had made certain recommendations
long ago, when this sort of malprac-
tice was quite rampant, but I find that
the Government have rather acted
very late, when all these boom profits
have gone. What T would like to. sub-
mit is that the genuine trade on the
stock exchange¢ and the futures trad-
ing will be very 1auch adversely affect-
ed, if the amendment proposed in the
Finance Bill is carried through, be-
cause there are so many genuine
“traders in so many sections of the
trade and industry, who will not be
allowed to set off their losses in specu-
lative or hedge transactions, once the
amendment in the Finance Bill is car-
ried through. A number of represen-
tations have been made......

. Mr. Deputy-Speaker: That also may
stand over to the Finance Bill. We
are now discussing the Demands for
Grants under the Ministry of Finance.

Shri G. D. Somani: There is one
other matter to whieh I would like to
draw .the attention of the Finance
Minister, and to which my two Con-
gress fnends from Rajasthan also re-
ferred yesterday. That is about the
famine conditions. The hon. Dr. Katju
was on a visit to certain parts of
Rajasthan only recently, and he has
had first-hand knowledge ©of how
conditions in certain parts, especially
of Bikaner, have deteriorated, and how
the people are actually on the point of
starvation and are living on some sort
of grass or tree leates or some such
thing which is really very detrimental
to human health, The relief measures
taken by the Government of Rajasthan
are totally inadequate. and I would
like to urge upon the Finance Minister
what was urged by my two other
friends yesterday, that the Government
of India should give further substan-
tial amounts to the Government of
Rajasthan to enable them to take the
necessary measures to meet the re-
quirements of ihe situation.
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In this connection, I may also refer
to the announcement that was made
by the hon. Minister of States some-
time ago when he visited Saurashtra,
that a committee of inquiry would be
constituted shortly to go into the
backwardness of Saurashtra, as per
the terms of the Financial Integration
Agreement entered into prevxously.
So far as that announcement went, it
was all right, but since it referred
only to the State of Saurashtra, I hope
that when that committee is consti-
tuted, it will also inquire into the
backwardness of the various _other
Part B States, with whom the Finan-
cial Integration Agreements have been
entered into. As a matter of fact,
such an inquiry is long overdue, be-
cause in the terms of the Agreement,
it was specifically laid down that the
Government of India would start mak-
ing such inquiries at -the earliest pos-
sible opportunity, and take such mea-
sures as are required to bring those
backward areas to the level of the
other States. It is now therefore in
the fitness of things that the inquiry
committee to be constituted as per the
announcement of the hon. Minister
of States, should also go into the
conditions of the other Part B States
also, with whom such Agreements
have been entered into.

Then regarding the general ques-
tion of capital formation and the deve-
lopment of industries, I was glad
that the other day the hon. Minister
for Commerce and Industry = while
replying to the budget debate indicat-
ed some measures to make investment
in certain industries more attractive.
I hope this announcement would be
followed by some concrete measures
to stimulate investment in the indus-
trial development of the cougtry.

As you are aware, the difficulties of
the investors are quite obvious. We
know of several big postwar com-
panies, in all sections of the industry
like automobiles, engineering, cement
and paper where huge investments
were made and although now about
six or seven years have passed all the
shares are still standing at a discount
and neither the shareholders nor the
managing agents have been able to
make anything out of these projects.
The difficulty, therefore, of raising
any fresh capital for industrial deve-
lopment is quite obvious. We have
heard from several Members about
the successive reliefs in taxation which
have been given by the Government
of India, but here are the concrete
proofs as to how these concessions
have helped the industrial growth of
the country and how the huge amounts
Invested in new exterprises have still
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to receive any adequate return on
their capital. The situation, therefore,
has to be faced in its proper perspec-
tive and if the private sector has to
play its role and has to take the
necessary steps not only to maintain
the present industrial production, but
also to expand the resources, then
certain favourable factors have to
be created and maintained, so that the
capital—necessary resources—may be
available to the sector to implement
the role that is assigned to it in the
Five Year Plan. )

I will only refer now to the question
of rehabilitation and renovation of
the various industries. It appears
that the attitude of the Finance Minis-
try now seems to be to shelve the
whole issue until the Taxation Inquiry
Committee goes into all the aspects of
taxation. This will really be a very
undesirable step inasmuch as the mat-
ter is really very urgent, It is a
question of not only maintaining the
production but of enabling the industry
to_produce at tihe cheapest possible
price the best possible goods and also
to improve its competitive capacity in
the overseas markets. I am aware
that it might be necessary on the
part of the Government to sacrifice
some revenue to come to the relief of
the industry in this connection, but I
can assure the hon. the Finance
Minister that any sacrifice that will
be made will bring him rich divi-
dends. It will enrich our economy in
So many ways. It will enable the
industry to cater to internal demand
at the lowest possible prices and it
would also enable the industry to
compete in the foreign markets to
bring in valuable foreign exchange
and it will bring about so many other
beneficial results that any  sacrifice
that the Exchequer will make in help-
ing the industry to renovate ana re-
build its resources will ultimately
bring in much more fruitful dividends
than what the sacrifices might appear
on the very surface,

I shall only refer to two particular
industries—jute and testiles. There
has been quite a long period when the
jute industry has had almost meno-
polistic conditions. But the condjtions
have changed now. New jute mills
have appeared not only in Pakistan
but in several other countries which
have now made the position of the
jute industry of our countr ' really
very difficult and very awkward. So
the question of renovation and
modernisation of the jute mill indus-
try of India is really a very urgent
one and unless some adequate mea-
sures are taken, we might lose a very
valuable portion of our jute trade in
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the world market which will be very
detrimental to our own economy.
Similarly the question of the textile
industry has got to be viewed. When
the textile industry is made to contri-
bute so much from its excise duties
for the rehabilitation of the handloom
industry or to meet the general re-
quirements of the general revenues,
there is no reason why the industry
should not be allowed to keep a por-
tion of the excise duties for its own
rehabilitation purposes. It is a ques-
tion. of just enabling the industry to
go on renovating and modernising its
plant so that its production can be
maintained, and any help that the
Government can give can also be on
the condition that the industry itself
will do something to share the burden.
Any scheme can be drawn up which
will be on the basis of an equal con-
tribution, both from the industry as
well as from the Government to enable
the necessary resources to be created
to cater to the needs of this renova-
tion. And I hope that the hon. the
Finance Minister will not allow this
issue to be shelved till the conclusions
of the Taxation Inauiry Committee are
known. but will treat this as an urgent
issue and will either appoint some
Committee or will advise the Planning
Commission to go thoroughly into this
question so that the needs and require-
ments of the various industries for
rehabilitation ourposes may be inguir-
ed into.

The subjects which refer directly to
the several demands that have been
made are several and I will just refer
to one matter about which some criti-
cism was made yesterday. My hon.
friend, Mr. Morarka, criticised the
multi-purpose national sample survey
for which a demand of Rs. 45 lakhs
has been made. I do not. know whe-

ther all the . criticisms that he made .

were correct. But this much is cer-
tain, that unless we have definite eco-
nomic data we are in great difficulty
about all our economic activities. This
department aims at collecting impor-
tant factors regarding production, con-
sumption and other aspects of eco-
nomic life and it will in future be the
central focal agency for carrying out
such sample surveys.

The Finance Commission in its
report allocated the excise duties to
several States on the basis of popula-
tion and the Commission observed
that for want of data on consumption
which should form the basis of allo-
cation, they were nnt in a position_to
allocate on that basis. Also we find
in the Report of the Pianning Commis-
sion that for want of proper data,
they have not been able to proceed in
the way which they liked to. For this
reasen it is very ‘important that we

7 APRIL 1953

Demands’ for Grants 3816

should have actual data for all our
future plans.

It is very good and heartening from
many points of view that a Taxation
Inquiry Committee has been appoint-
ed under the distinguished chairman-
ship of Dr. Mathai. I hope, as it is
expected that this Committee will be
able to prepare its report and submit
it in the course of a year, we shall
then be in a position to find what is
the actual state of things regarding
taxation in this country—both Cen-
tral as well as State.

This year the Finance Minister has
not come out with any fresh proposal
for taxation and has pointed out very
rightly that he has tried to dc some
re-adjystments here and there. Last
year, he characterised himself as the
residuary whipping boy of the Govern-
ment of India. I think becaus. he has
not come out with any new taxation
proposal, probably excepting some
criticisms here and there he has not
had many abuses that he always used
to have from some Members. 1 think
that we shall be in a position to find
out how far this country, in different
sectors, will have to pay the taxes
when this report comes out. Of
course, the Finance Minister pointed
out last year and gave some figures
showing that this country ought to pay
more taxes to find the money for our
development purposes. He gave us
figures saying that this country is
taxed only to the extent of 7 per cent.
of her national income in comparison
with other countries where the taxation
goes up to 21 per cent. of their national
income. However while the quantum
of taxation is an important matter,
the way in which the taxes are spent
is even more important; and more so
in a Welfare State that we are going
to have. The Planning Commission has
given us a programme of work which
is to be followed by the financial ad-
justment of our country. This year’s
budget has been framed keeping in
view the several development purposes
for which our fin are to be spent.
In this respect , there is a great
need of collecting correct data as to
how far these financial activities are
proving successful. Unless we have
actual data before us, we cannot find
out what results we will have.

Another impgptant work that this ,
Ministry has t€ do is to keep control
over the expenditure of the several de-
partments. We have always been
faced with a difficulty that we have
found that the Finance Ministry in its
eagerness to exert financial coatrol
over our expenses, have sometimes,
created bottlenecks also. Of course, in
the reports of the Estimates Commit-
tee and the reports of the Public Ac-
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counts Committee, they have often
criticised the share pf responsibility of
the Finance Department in the matter
of their control and supervis:on of the
finances of the several depariments of
the Government of India. But, still
we must not forget that when some
adequate control is necessary, it is not
to be done in a. way which might
create bottlenecks in our activities, so
that there may not be proper progress
in our work.

The other day, in the course of a
question on the floor of this House, we
came to know that out of the 8 crores
of rupees which were given as a grant
to the West Bengal Government, up to
the end of December 1952, only 4
crores were given and the remaining
amount was given for the remaining 3
months of the financial year. I am not
sure of the reason for this state of
things; but, I should think as we have
heard complaints before also, that in
making reimbursements to the West
Bengal Government for their rehabili-
tation expenses. the Finance Depart-
ment has worked in such a way that
they have been placed always in diffi-
culties. It has so happened that the
West Bengal Government had to ad-
vance loans from its own resources
and it was not able to pay instalments
in proper time on account of which the
rehabilitation work has suffered a
great deal. I think this state of things
should not be allowed to continue;
there should be proper control. Along
with proper control these disadvan-
tages should also be looked into.

There is another important matter
to which I should like to refer in this
connection. In rehabilitation matters,
the Finance Department should also
be prepared to look into them not from
the commercial point of view but from

the point of view of rehabilitation. I -

shall give one instance, to illustrate
this point. course, this will come
under discu when the Rehabilita-
tion Finance inistration Bill will
be discussed. Still, I want to make a
reference here that the 6 per cent. in-
terest that is charged for the loans
that are advanced from the Rehabili-
tation Finance Administration is very
high and it is never expected that the
loanees will be _able to rehabilitate
themselves after ing so high a rate
of interest. We have been told that
because this part of the Rehabilitation
grant is being managed by the Finance
Ministry, they look at it from a diff-
erent point of view and they take the
view that this department ought to be
self-supporting, so that whatever loan
is granted, the interest that will be
charged, or the interest that will ac-
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crue from the loans given, should be

- enough to bear the expenses .of this

department. I think that this view. of
the thing. is rather hard and it arcts
very harshly on the loanees who take
loans for rehabilitation purposes. I
need not go further into this matter
because, as I have already pointed out,
this will come under discussion when
we discuss the Bill. I have ng more to
add and I hope the Finance Minister
will be good enough to take these
points into consideration.

st das  ( FowfErd)
IITeqY WERT, G FA § TH qIA
# 7o el A7 aF AT gF W@ av ax
A uF fFear a o w@r 0 @
eI G | 9 A TET fa=m W
T AF 9T | IEIA A9 T J;
@ F@EET 5 R s A7 e
TIEF §, T A9 AU G G o F AL
TER ¥ g @ wrd | §w w=
T8 TAF IT B I@WRHA AR
R IT A & AT q§ HMAT
Y TF G TP FT TS FAT F AT
IgF 39 7 7 A9 q firar 551
& 9T IS 9140 | 9 T gHar 5
WA A & o T @A FEaM
a JreEg R NG F A A AR
T T3 T WX | TR I_AEG T
T A T FT A AT JMA AT A T
q areag | s 5 g e, 3q
TIHT & T2 7 I@ 5 A w9
S TH T AR TN AAT Toq
qUfE I AT AOE AT G| ST qF
3 R 7 A 9, A I I
F qrQ ord @Y ag A arg -5 ag
A afmd ) SO =
ZOR S AT A § A TF A qvor §
X I HHS AL qoar | TE & A
et #1 & i a8 uF Wt ars a9l
& o fF g & W wemTar § AR
Iq GUE T qXE TG F AR AGAY
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QAT & | o 39 FT GUH | FaT
g 5w fafreer A5 7 A=
FTHANM LA FEA & 5 TG
dqedere o @ §, AR A
AT d9< geree fFar s €,
M Fgad Fwas~xg smud
9w A4S Qere fFar W@,
A 7gd € fF ag [ a0 &, w
Sagdd a1 1 W
FHfRE ATE FT THAUL T F 3T
qoIE gWT | SEA ag g %
Sfwfae wrzAfam 7 g 9% § |
g 1 777 frar ®1 Az a
a3 A 7w 5 fagd o ol #Y
TH T S7 F AT 7 A G
faffer @ @ M N fF TR
AT ag § FEE FW 4 R
qar A wrar § @ W9 Sfwfae
HrgAfT g |

% A 879 (6 A war
fF S~ g 7

Nagws: MINFCHF AL
Fgar fr e d, oA g
@ § o9 wEEl § Afa wem fF
§ gX qF T F JFW A FX, TW
FW, AT ITHEF & | AfFT 3 S 3w
N g 99 F N FSEF qHE @E
g TW 999 I @I AW UF  qgd
a3 gheyga @ AT @ é, 3w oF -
faT & QA F qIC @ A IwH
TR ARG AT AN aF a7
FNSIT F AFTU $ (A9 g HGAT FHT
T e fF €9 aodls F 98 |a]
& R 1% 73 aadrT a8 w5 ar 4
FIT N TG 1 T IIT FMHG
qET & Ry FITE R AG § FI0
f5 357 TF o7 T F @wA
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wfearg | @ as Frd e ag W
& S g AR O AT AT A T
NN FEE 1 RoEAE A I
AR 93 g4 § 7 Fgy a1 fF 5@ T F
FHTA & 7S FI A FE FT S 3G
TR T A T E | T
FFT & wad TH aga et & TRFar
wE T aF 5w ag gw
AT FIET ST T AT W AT 9rEf
TR GTAET ITHI CF FT
|1 Nz fear o1 #R AW g Fqrar
a1 fF g7 T AT F09 09
T FX AT e faaen 5 59
FE| RN N T FW
& fad g ATE F1 g G=AT ER £
TAH FAIT X IF  §ET FL A
gin foad f g ool o T S9 F 1
FIAT LY TW AT F 97 WA= §fF
TR A3 A A foef 9F  faaw
fremd it Afid@ &1 W EaSw
7 57 A F219 57 9% A7 39 a9
7g AT 92 fF g ag g s
g Fa7 gurQ Afawar & faars &,
FAT § AT we fire strar € 0
375 f@ars gark 39 I F WIS
A sgaw s A€ AN E 1 -
deedzd  gad A AT E | WfEg
gAdteAE F ATAI § dFE, SR eaq
atyw, azd afaw o1 Sfwfae wre-
AfET | g ¥ NI w=g IR @
TF A9 ¥ 797 AR 576 Al &
qafaF g1 A aaTHE wE =g
7 9g TTiE WX 991 9 a1 W IR
FgAT 1T § 5 ag ¢F #dar A
feamr Y zaw fod darc #T &
fF gd a3 W e  Sfpfae -
afmin s & 1 Sfwfar wrgdfea
FHRTAAE L TN NF R cam &
aga oy fwfaz wEdfar faar oo
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g Wk Tga avgr dfefar st
o T & fF gX O § a8 WA
o FY § o gAweTT @ S|
S wrE Efwfae wreafT &Y O w28
4 W Fzd 4 fr fefae st
& Tfid 7 ft 5w ag 7 € e
fwfae wrgdfan & gar &\ &
I § @ & |aw § | e
T 9T 1 ArfET FATR A4 W
TWE § I gw g e g,
¥R IF ga F ford g ag a®
Y qoil § w7 dar Tfgq 1 foamd
AR fEigsr §, 3797 g9 d&@w € 1
Tt agEaT  fr S § feaar
TET AT |qFAT F, awey qfaw §
frar o gwar §,  frar e
g & w ogwar § oaR @
et # feg g aw dfefae
wrEAfaT gwte fRar o @war
g1

[Panprr THAKUR Das BHARGAVA in the

Chair

@A A Fuma g gER m A W
g yafdly AR Tize @ ™
FRrETm A Fdaagy F g
3T § 9@ @ I WA ST @ fw
¢ Fgar § 5 d7m w7 A, A
g € i Sfwfae wreafran &7 51,
F1§ FgaT § g W F 1 FIE FEA
I FA T, TEIH & W W E AR
# gwmar § 5 a8 @ @ & ol
FRE | AR AT gIAGSE fFag
Tt % € A 99 § 48 a9 9
T|aT § AT g S § 5 gk g
1 sfas dar< Far § A & Fuwar §
T T T 9T |F FIAT 93
Y AT 93 fF g7 A= awt § gurd
stfas feafq S gweelt § 1
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o T § AL § 4 AT AW
g fr mr i AR FgET Anfed o
&F § | T @ @ A e §Y
f& SR AR W|WET I@ 1 A
S 7 faorea € 91X g § arew
TR F AN gEAE |
T FHia aga sav @ fean @,
Y oY TR WEe R ¥ 709
T FAT THAT AT FT A QT E,
T T G IEM L AT TR TG A
I ) TEAAHE FT ZHY AT FrAT
TN IW TTEIEHE F R FA F o
& sfex ag #i¢ d Aw A E
2 IITAT AT T A AGTAT AT qV
fwfae wrgaf: v fran o ar 7 fear
ST | §E™ Ag & fF g e g
NI gr FA @ N9 A fFw @
qF AT E | Ha qg agT AAHT &
fF R g Frgfaee At WA 99
FIET 1 A fF w7 F AT F¥ W4 oA
Igt I AR A AW AW F AR R
Tt Tt famh) @, # AW ATear g
fF o = § I T AT N
R AT N T W 9F INF Ao
TATEY T, IFHT OO 9T FT A0
£ TIARXIYTH I F¢ ATE 5
&fgd &= 7 v fFar AT | A W
g f seax miftw o9 aRF # R
AT aEfad @ wJFL AFT & | 9
ag 73 AR ] A IR 7Y awAL
& off AT N ITHY @A FFAT A
IgH § § TS TGH GAAT AGATE |
IR F fF s A qger I avfiw
T G947 q1 I THY FATTIRT Y
¥/, Y o qT Fe & weT FT X forgré
T fear T av 1 AT FOT &% 9T
Fe qfgw fifce & w3 foar mar afE
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IR A wm oar fr ¢ @
FAMFIIT qQEAT AT | T AW
# g #g3 § v ot < 9z TgTT AN
g ag aq g, afer foar I
A q1 IgE wE W Q| TR
TR A ¥ W@F 98T 1 4qR A 9
a9t § w2m 7 afer 1@ 7 w@ T
& @ mfer 7z WY enf @
g 3T gT Al A oweqE AR |
T T s @ q@e @ &
SURT FraEae g, fer man E

Fag oo s @ T fF a8 &
ar g & TR wwd | W ag
T g fRaw d ) TR @
g 3w ga, o ¥4 o e, g
W T N @ FE W AR
@ = & fr T T g
W ¥ faar g, g s
FA7 T F1, I3 W gH Q@ FT A
oA R ag < gafed B
@ oY aeFEt | ot fy qw & fog
gfe 7 & Toar TaTer FT AEA E )
TR gATe Svwiter dfvd da @
€ 9 fiF T9 T T G AT I
F | WA qar e fF @R
TEE S G S U H qRCF  q@fAE
e RS A Qi wA
£ Iud A5 o aEr A o fed
®E 7 FYE FTH A e | qg _F
88 ¢ a1 3739 F ALA T
7 AT Wi 7 I AT F
i Targ | wfer oeE ag wE
o g 8 fF St sl qafas
TRETR w1 few wwt &, 4@
feiRorese s § 1 ag wafrw
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warfdt Gt 7t & f oo et S
g, afer vad aga & famE wer
§ o frur oF ard Fraga AR B
Ao §, Tafad 5 R ag Samerd
§ W & FTMARAE @ I W
T g & fF oA amem w5 g
THT FIAT I AT I T AT F1aqv
¢ o fir a8 T @ E ) F A
W Fgw o TFEmd T
oIfeR g g 1A qafas 1 dar
& AR T aga MR @ FIAT AR 8
X OF TF qT€ 9% qET Eer wfed |
TR § a8 awwar § 5 o9 g 1@
= { fF g 7 T W e WO
T AT A A AW SATQ AT TPEAT
OF F gE I g0 | BT qg S IR
& o & 5 o9 o7 A R B w®Y
T § AR aE qafas AT @
9T T 59 q@ F 9 W 5 OF
qr WY IFR EE A gD | A A
FAT 957 AW a0T TG § | q@ied
F a0 e WY oft § ag g A
TR0 5 ag afas eFSTm wE
Y g w1 G foet F1 AR
@A gU AT gAT IR fod § S
qarfas 9 ag § QaeENER W
FEAAA FT FI AT G qwedor
W fr forg § Qeolrafea & g &
dar &< F %1 qHad € ag A1 Ar
&t | oA dw s dar o
fosa &= 7 €1 )

9 R Agalwr F o AT
T A T4 & AR X g qEY
1 SN TE TaEr fF s
tefafregem fefieme @@ = iy
o & T ag 39 QR AT e
T Aol foegw ot awat &
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[ da] &

& Yaw ¢ Mo fr sy feedt A,
art e ow gfear § AR &
e daw o) aga T qECET
gs ¢ O &3 9 o Y T
T4 q¥ &Y ag foard 30 4
A R R yafas GefafedaT a9
WRI WA AT QA IR TN
g ST a9 F & Fgar S
el g fF Fif T 9 o =
Fre w7 ey fF g qwfas de-
fafran M & & =1, ffew
R qEE q99 F1 AR GfaF gas
ag wafas A fonigw #X aFedwl
& fod surer feadifer & sk 3=
EfF AR IT FY I TodT ¥ FA B
fo & 1 mifex St e W
e &1 @t g & 7w @ @ow
o & ok fefaw daw e
g 3 mE 99 9% 97 g
. & AR I ggfaa 7 @ fF STy
ag GuT 2w A WS F fOF @
TRAEFRIT ARG
a9 aF gk STIWT @rEg T
4 qEAT |

ST F A ATS T IR Y 0F A9
e St AR @ F R g wrade
fafiree £ aT< g8 #7 st 7ga =3
@ ¥ % T3 & fr g qm Figaemaiae
39 T T ST 39 ¥ Fa} vATET
g1 & WN A ST AW de
g 76 arew & § fr o wd
T F IR § R A9 F 999 T
& @ et wdfo ag v §
QAT AT AT qTENR wEE
fafeex & e [ & WY 9 A ag
T g § T AR A A v R

N IR @ & 5 fFaar § oy sl
g 9T I9 F A I 1 qI H-
TAEE AR I@idE dFigA W@ oS
T & @ T vy a7 ey #
I A F AN § FASAE
& A e R W oAl & )
™ % 9919 § fqa §4 agq T wAq
qiffagEm¥dAT @AY F A
T A ) T oTsy, s fF
e & | TR ggd F1
TERE T AR 9, AT,
T oea, WK ag e aw feen
&, 3 &9 7 ot fr QeEd @@
FAr 1 T A U FIS T
fde WA ¥ dWw 1 ™ IQ
¥ g @ 4 A9 A fA W
T TN A Y, W A w9 §
I F IR A TN § ag 109
oI 9T AL qI | ™ ag
ga M @ AT AN § e,
e, fasg, favwr e e
wEHY AE% |0 | s a@ ¥ faew
s FE I &

AN F 7 @ 5 R T w7 el
1 g faar @ FA7 FA49 @R
T T fv fAE 3o @
o, afF ey erad @
N w9 3G 1 F gwwwr g FF 0 @
T F1E SART A &0 w9 FREY
WHAARIWIRFRITR FaQ
aTw g 5 gEEiR oA 3w
faam #T 3o TEES P aga sAmAr
qEET A R T
Shri C. R. Chov;'dary (Narasaraopet):
Ours is an underdeveloped country

~with a semi-colonial economy. The

need to dewvelop our national industry
and agriculture is great. Nowhere in



3827  Demands for Grants

the world #famine and poverty. are so
widespread @s in India. We are now
expecting to develop our mnational
industry andl .agriculture. The Plan
that has now ibeen placed before the
nation is the First Five Year Plan.
The First Fize Year Plan envisages an
expenditure af :about Rs. 2,069 crores
to achieve the cbjective of developing
a true mationdl industry and agricul-
ture. But axewe going that way: tbat
is the guestion that naturally arises.

We do not have :all the money neces-
sary to finapee the Five Year Plan. We
have naturally to loek for outside help.
It is estimated that about Rs. 655 crores
we have to get from external sources.
If external belp does not come, we
have to resort te taxation and internal
borrowings. im case we fail in this
also we have to resort to deficit finan-
cing. Therefore. it is agreed that we
are lacking in neecessary finance to
implement the ¥ive Year Plan.

May I ask the Finamce Minister
whether the taxatien and internal bor-
wrowing resources are exhausted before
the looked for external economic assis-
4ance? If not, why not? Did he fail
in his attempts Lo get money on taxa-
tign and internal borrowing before he
envisaged deficit financing to imple-
ment the Plan? We have already bor-
rowed from outside money to the tune
of Rs, 156 crores under various heads
of aceeunt. The Colombo Plan is theze
with it six year period for completion,
©Our couptry is covered by this plan
along with cther under-developed
countries in the South-East Asia. This
Plap is talked of as a plan under
which we are receiving economic assis-
tance from Brijtain to develop our
national industyy and agriculture, so
as to become economically indepen-
dent. But neither the countries en-
vigaged by the Plan nor the sponsers
of the plan do possess the sum of 1.863
million sterling envisaged to be ex-
pended under the »lan. Briain agreed
under the plan to unfreeze the 250 mil-
lion sterling balances that stood to the
credit of the countries to be benefited.
Canada. Australia. and New Zeaiand,
our colleagues in the Commonwealth
agreed to give credit to the tune of 100
million sterling. The rest is not cover-
ed by anything. The plan lacks basi-
cally the necessary material founda-
tion—hence it is bound to fail.

This plan envisages developmen: of
agriculture in the first place and speaks
of 10 per cent. expenditure on the
development of light industry. There
is no mention of heavy industry and
its development. There is no attempt
to solve the problem of unemployment.

56 P.S.D.
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It does pot aim to improve our stand-
ard of living. The emphasis is laid on
agricultural development and transe-
port development.

This plan. in giving the so-ralled
economic assistance envisages increase
in production of strategic raw mate-
rials and development of transport
facilities in the borrowing states. The
effects of this so-called programme for
development and reconstruction on
our national economy is: it would re-
tard the development of our productive
forces, it would increase our depen-
dence on the big capitalist powers and
it would lower our standard of living
which is already very low.

All this can with the same empha-
sis be said of the economic aid that
we are, as is said, getting from the
World Bank and America—the dollar
loans. This Bank was described by a
Member of the Iranian Delegation in
November 1951 “as truly a Bank of
the rich. run by the rich apd naturally
working for the rich.”

The conditions attached to the lcans
we are getting from this quarter are
burdensome. The interest charged is
very heavy. The British Coloninl
Development Corporation rejected a
loan from this Bank for the simple
reason that the conditions attached to
it were found to be burdensome and
the interest claimed was heavy. But
we never hesitated te accept the same
terms and conditions at the risk of
abrogating to such an extent our
sovereign right.

Then there is the T. C. A. and it is
said that we are getting aid under it.
It is not really the economic assistance
that goes to the development of our
national industry and agriculture that
we are getting under this scheme.
Burma rejected the aid under the
T. C. A. as unacceptable. May I <now
what are the special reasons and what
is the special situation that warrants
India to accept aid or assistance
under a scheme that has been rejected
by our neighbour in the East?

I like to say a word on the kind of
private investments that we fre getting
from America. These private invest-
ments are not new to our country.
We were having these private invest-
ments long before we attained our
political freedom. What is the past
experience. what is the past history
that these private investments tell us?
They have proved to be a drain on our
national economy: it was a way to
funnel away our national wealth.

This being the case. why not our
Government adopbt a bold policy to
levy direct taxes such as agricultural
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income tax on a progressive basis and
find the necessary resources for tne
required finance? Why do you rot
take up radical land reforms on a
basis of no compensation to be paid?
Repeal, if need be. the Constitution in
that respect. Why do you not resort
to levy tax on unearned incomes and
incremients? Nationalise insurance and
banking. This will hurt your support-
ers—the rich. That is the reason why
you are hesitating to touch them, the
rich who are responsible for :rour
position and power.

Anyhow, your course of conduct re-
veals that you have determined to rve-
sort to deficit financing. Will  the
situation in the country permit resort
to deficit financing? Ours is essen-
tially. as I said already, a colonial eco-
nomy. Our country is an under-deve-
loped country. We have got hardly 10
per cent. dealings on the national in-
come activities. We have not exhaust-
ed the resources of taxation. There
are no price controls. With all this.
your attempt to resort to deficit finan-
cing is basically wrong, though it is
said that deficit financing within cer-
tain limits only, is advised to be per-
missible. The result of deficit financ-
ing goes to benefit the rich, your
henchmen and collaborators, It will
hit hard the fixed earning greups, the
middle class and labour. This is tbe
experience of the people where deficit
financing was experimented upon under
a capitalistic set-up in industrially
advanced countries.

We are not opposed, on principle, to
borrowing. Let the borrowing be on
the basis of equality between the
creditor and the debtor. Let it be on
reasonable and acceptable terms. Let
it be for developing our national
industry and agriculture. Let it be for
strengthening our national economy.
Let us develop on lines so as to be-
come economically independent. On
these lines, if our Finance Minister
goes about begging, we have no objec-
tion. Let him go to any quarter he
likes and get the money that is neces-
sary for developing our indusiry and
agriculture so as to achieve the object,
namely to become economically inde-
pendent. But if the begging resorted
to by our Government is to leave us
economically weak and to strengthen
our dependence on capitalistic big
powers, we object to it. We like to
record our protest. My fear is that
ultimately my friecnd the Finance
Minister will be left with a broken,
empty bowl in his hand, disappointed
and depressed in spirits.

Let me tell him that what locust is
to vegetation, what cancer is to the
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human body. the American dollar in-
vestment is to our national economy
and to our body pelitic.

ot g0 dto fag (fa=r arfigR
—afem) el wgeE, s
fafreez qror oY 7 a@i R T F
H I FT gET ¥ gWAT F@T g 1 A
a1 3 TgT as1 § A wfes Afa
¥ [ F g9 [yfeaal F1 0F & 9
AT a9 qfawa g, AT wrendy grfawr
FIA FT AT T § T AHES T4
F1 TEH TEATAT AT, IH FT AT AIHTL
FT AT FAT AMgd | AT HwOIT
a1 ATAET FY FEAT F H AT AT
o A § 43 gu &, woAr Fea
QU T I @ FT Ivg AT FARE
T wrgEY dar Y & 1w waw
A @ E IR EA * fod o=
7 & AR ggE & fed aex wgr
& o g Y S g8 AEwEaw
FEqe W 37 F1 A faerdhi a1 I feart
R A9gA F X9 7 §&R F 99
AMT TFL & & IST FE &, A
fomar war g faoet wd g
& 1 T TARA 3 HT I F) qgH1F
# &1 FT agd I G F1 AT FHC
T FTT FT FEAT FAAT FE &,
qdr R TEFM Al G| 99T F g
T fear W@ § W S9 ARW
FIEARTA AR "I FT O qIAT
¥ gaTe o1 W@ E WA T F o7, A
F fad A g & fad 70T FY q@w
& qead @d §, IT T Oy g 7T
%@ WA @ifas § AR ag W §
s ¥ 9 & 1 39 fAg g9 ¥ samar
I&G F9 919 #1 § fF a0« qaF «v
IIF FATL FHT FT ST 737 AT

=rfed |
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¥ us oy fg> &1 @A e §
Nt aga T09 AR foger g foew
%, ag YR WX F U wifwEw
HE IHIL H7 aF A AT §, 799
WA GET Fr g, fo & g
F Nfgw dEY g9 F T KRS §
TgT ¥ FUST 4T FT AT JAR F
F AT AAT ATAT & 1 AZ A& W fawg
g 5 g 39 B 7 faage 49
Y Y & WX 39 KT w1 vefafraw
0T FY qAAT &, TR IT XA
Fg wmAdr oA #AR wew
o|r AT £ AW g@EIR 98 I
Tt fFIw a@ A B SRy
3 W & HEL IT7 W R AR
I FY FIE G AR A5G ST€4T § |
FTAF, WL, AT AT q7-
WY FT I RET § AT re=rar
R fF g 3T FT AT AN ¥ 1 W awEar
£ f5F o @R I agF ? AR
IH BET A T AGH F A
T Ta7q FI T IGT FTH TGAT THR
) agT ¥ faa grar &1

TR F ITTEH FIIAFTA T 30
T YT FT Y TG W AT F fgmw
J g fad I &, A a2 A FHRE
TAET FT ¥oo TA AT T A
fear T & #R §oo TF I FHRM
THAE APH G@H Al F T § 940
8 Y g TCHT FT RN § AT 7T
TATHT AT § IFF ARIW & JATEH
FFIT 30 AR AT & fgmm &
W fed ad, ag F@r qF AT
lmwwy T AT A g & fF
B G37 FA arSt &1 AT Afas w7
fear 9@ | SeATRHT B FTHY AHF
TRAITF AT g grar g fs =
F Fray A F sA % Arhe 9 fHart
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¥ 5o T9F AT Yoo TF AT F WA
¥ oHw g0 3T § AT ag g@ I gl
R F AT FI I F FE Ol P g
aad g
5 P.M.

W& gFT | WA SATET AT FgA
2 7T A & oI A Y aw
YIHT FT G ST EHT AT | T
W T agfad gaw FR A
T ¥ 39 T agT TS FWASAT g1 aFAT
g 1 ara & frama #1 @ 39 & fga &
aifgd, wifs o 59 F @@ IAEE
gag fram &

R g7 ¥ faal 7 aER FY sfas
Fife 1 fadrw T & 1 WA WA w
TEATE TG & fF g F i T
TSt F w1 @ g TE TgATS
g | FfFT OF g T T FEFR
F WA WIS WY 9T a9 AT Ay
2 SUT g H AT F R A
IR &« 98 § fF 3§ # s
T F F AQG FT FES GIAD |
AT @F FA T A AU § S
1 gH a1 SUTST AGHH FI §, AHT
TOq J9FT 3T F9 Agqd F@T & |

| ArEX § w137 4 fafees arfgw
Fag A s fF g @wm aR &
TOEt T TTH S A AT A AR

Fow 7 frael 7 A9gdl ¥ A €
IT F QR FL

# g7 Weal & A9 AT FV G7qaTE
g
Shrimati Jayashri (B~mbay—Subur-
ban): Yesterday inv friend Miss
Annie Mascarene blamed the Govern-
ment for this tax and that tax. May

I know whether any Government can
be run without money?

Kumari Annje Mascarene (Trivan-
drum): With lesser tax.
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Shrimati Jayashri: Hoew is she

managing her household? Is her cook

sweeper or bearer
service?

doing honorary

Kumari Annie Mascarene: We do it
ourselves.

Shrimati Jayashri: We have received
a circular from tne Taxpayers’ Asso-
ciation of India Ltd. in which they
have expressed their deep appreciation
of the proposal to raise the exemption
limit for income-tax from Rs. 3,600 to
Rs. 4,200 and I also thank the Minister
for giving this relief to ‘he lower
middle class people. This will enthuse
the people and make them take more
interest in the small saving scheme.
I am glad to say that this work of
organising the small savings schemes
has been assigned to women’s organi-
sations. Women. if they take up this
work, I am sure, will do it thoroughly
and conscientiously. I have received
a letter from Bombay and I am told
that they have got very good response
from the people and also from small
collections.

Small savings movement which
hitherto was a movement for encourag-
ing habits of thrift among the poorer
section of the community has now
added to it the noble objective of help-
ing the successful implementation of
the Five Year Plan. For the imple-
mentation of the plan, all our resources
and the chief factor, man. are to be
vitalised. I am glad that in the revised
Five Year Plan, more emphasis has
been laid on social services and social
and economic factors are viewed in an
integrated way. In order to secure
social progress, the State has to grap-
ple with five giants, wani. disease,
ignorance. squalor and unemployment.
The social problems are vast and in-
tricate and they seriously affect the
health and economy of communities
in our country. There is the problem
of balancing our population with our
resources. There is increase in popu-
lation and each day adds 1000 mouths
to feed.. There are the problems of
destitution and delinquent children and
unemployment which have to be tackl-

ed through planned economic develop- -

ment designed to raise the standard of
living. Then we have to go a long way
towards elimination of the hardships
under which women, Harijans, tribal
people and displaced people live, We
have to evolve a national policy to-
wards the physically handicapped and
destitute and delinquent children.

The problem of traffic in women is
very serious. There are not enough
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homes and reformatories and also not
enough vigilance branch police wao
could take up this work. The Associa-
tion of Moral und Social Hygiene have
prepared two Bills to regulate and
license institutions caring for women
and children. At present in many
papers we read that hrams and
Hostels and Hotels are being used for
immoral purposes, This is a very
serious matter and I request the Gov-
ernment to pass proper legislations to
solve this problem.,

It is gratifying that a sum of Rs. 4
crores has been provided as grants-in-
aid to voluntary social services crga-
nisations for the strengthening, im-
proving and extending the existing
activities in the field of social welfare
work and I am glad a Board has been
appointed composed of non-officials to
deal with this fund. There are at
present various organisations like the
Ramakrishna Mission. the Servants of
India Society, the Red Cross and the
All-India Women’s Conference who
are dealing with various social prob-
lems, but this Board. I would request,
should provide conditions which would
ensure the widest measure of voluntary
service which must elways remain the
mainspring of social work. At present.
there are various Ministries which are
doing social work such as Health.
Education and Labour. But, I must
say that there is a lot of overlapping
and not enough co-ordination in their
work. For this, I would reauest that
a department of social services bhe
created under one of the Ministrizs.

Dr. Ram Subhag Singh (Shahabad
South): Not necessary; there are al-
ready ton many Ministers.

Shrimati Jayashri: The appointment
of the Khadi and Village Industries
Board is a welcome feature. - Rural
development can best be achieved by
making our villages self-sufficient in
their daily requirements such as food.
clothing, etc. China could resist Japan
because of her decentralised cottage
industries. Gandhiji did not siudy
economics, but he had seen the poverty
of our country with his own eyes and
had identified himself with the poor,
Daridra Narayan. He believed that
Khadi and village industries are the
only means of fighting this chronic
poverty. We are informed that there
is improvement n the production of
manufactured goods such as: sugar,
textiles, coal, cement, etc. We are glad
and happy over this achievement. But,
it is a surprise that there is so much
unemployment amongst the educated.
This shows that there is something
wrong with our education system. I
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am sure the Secondary Education Com-
mission that has been appoiuted by
the Government will bring some
solution to this question. Gandhiji
dealt with this problem of education
and developed it not merely for the
moral limits of a school, but also for
other wider fields of various human
activities. His view of education was,
therefore. to evolve the whole man in
us, whom God has created in his own
image. He showed by the terminglcgy
of Karma Yoga in education that man
achieves all his good by his action:
what he called yagna.

The Estate Duty Bill, that has been
introduced, I should say, gives us an
opportunity to perform this yagna.
Money is a boon oniy to those who use
it for the needy. The Bhagavad Gita
also enjoyed us to perform the yagna
sacrifice, not the yagna by pouring
ghee in fire, but the real yagna, that
is service. The Bhagavad Gita says:

g TAT AT ASATINEATT TAWRT

37 gafgssay Afcasermys |

The Five year Plan also, let us hope.
will be our Kamadhenu. The money
which will be used for the service of
the poor and down-trodden will be
our Kamadhenu. We know Acharya
Vinobha Bhave is now carrying on
the Bhoodan yagna and the Kanchana-
mukti yagna in order to awaken in the
donor a sense of trusteeship and duty
to the poor. This yagna dharma will
be a non-violent iechnique and will be
one of the greatest victories of Ahimsa.
India, if rebuilt on this technique, will
have no quarrel with anybody, and
will have only gocd will for all.

w% gfes gy 99 a=g fermn
[T wRTf 9T AT FREY GAATTAR N

Shri K. L. More (Kolhapur cum
Satara—Reserved—-Sch. Castes): The
Finance Minister must be congratulat-
&d for his realistic approach to the
various economic problems of our
country. It is gratifying to note that
the Finance Minister is found to be
contidently tirm in his embarkation on
the third year ¢f the Development
Plan. He has created an unflinching
faith in us and in the comman man
that he is the master of the situation
and a captain who can safely steer
forth through the troubled waters of
the sea of the financial year.

By his hard labour and creative
. 8enius the Finance Minister has blend-
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ed the heart of the Plan inio the body
of the Budget and has started work-
ing to achieve the tremendous results
of production. I do not share the views
of those who blame the Finance Minis-
ter for deficit financing. This is 30
because everybody knows that the
Finance Minister. like a fire fighter, is
sure to put under control the flames of
inflation in case they do arise in the
circumstances. One observation could
not escape my .magination and that is,
that the Finance Minister is a cautious
driver who is trying to adjust to the
convenience of everybody in his charge,
with his eye on the sure reaching of
the destination. Let me cheer the
Finance Minister.

Coming to the problems of my State.
I offer my hearty congratuiations to
the Finance Minister for Anancing the
Koyana hydro-electric project which
is designed to yicid 240000 kw. of

_electric energy, and for making .previ-

sion for a substantial sum for relief of
famine. I suggest that Government
will be surely adding still more to its
credit if its beneficial action of provid-
ing work and cheap grain to the
famine stricken people 1s extended to
providing grain {ree to the poorer
sections of the people who are old, in-
firm and down cast.

As has been stated, the main pur-
pose of the Plan i; increased produc-
tion and equitable distribution. It is
very gladdening to note that the Fin-

- nuce Minister has been found to focus

his attention on production in the
agricultutal sector. For. the hope of
dispelling poverty and Jistress to a
greater extent lies in bringing plenty
in this agricultural sector. Agricul-
ture, as we know, affects 80 per cent.
of our population and is the most im-
portant industry. The target of agri-
cultural production is likely to suffer
on account of lack of adequate credit
facilities to the agriculturists. The
demand for credit facilities is growing
and the credit facilities at present pro-
vided through agencies like I.and Mecrt-
gage Banks, Co-operative societies and
taccavi, etc. are inadequate and not
quick to meet these demands. So,
the Government must make radical
progress in the direction of rural fin-
ance to achieve still better results in
the field of production. Besides this
financial help, I suggest to the Gov-
ernment that they must give an im-
mediate, guarantee against any un-
favourable trends of prices for agri-
cultural commodities. As regards this
agricultural sector, I must say that
Government must also focus its major
attention on the iand problems, In
our country there is much waste land.
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It must be reclaimed and given to the
sandless people.

I regret to find that it has not struck
to the Finance Minister at this stage
to revise the policy regarding excise
duty on tobacco. Out of a total re-
venue of Rs. 94 Crores by way of
excise duty, the duty on tobacco alone
brings revenue to ine extent of Rs.35
Crores. Considering this huge bulk
of revenue, the Government has not
paid serious attention in removing the
difficulties that lie in the paih of the
cultivators and the traders. These
difficulties and harassments arise
from the fact that the levy of excise
duty, especially ¢n tobacco, is not
made on equitable principies, nor is
its assessment made on sound adminis-
trative policy. Government is pro-
ceeding on the wrong assumvtion that
tobacco is used by well-to-do people.
Actually, we find that the pcor are
turning to the smoking of bidis and
even in the cities, the labourers use
bidis. So, it is necessary that the Gov-
ernment should revise their policy re-
garding this differential duty, i.e., duty
on tobacco used for bidi, and tobacco
used in hookas and in chewing. This
discrimination regarding tke levy of
duty has caused many malpractices,
and is also the cause of bringing in
less revenue to the Government. If,
therefore. a flat duty or an equitable
duty is levied, then most of_the diffi-
culties will be removed and the price
of the bidi smoked by the poor will not

rise. It will not also aflect the bud- .

getary postition of the Governrient.
It will further make for substantial
economy on the establishment that is
now in the Ceniral Excise Departrent.

Apart from the discriminatory policy
with regard to the levy of duty, there
is also certain Jdiscrimination in the
matter cf clearance. We iind that dis-
crimination has also been made re-
garding areas, and that too, between
adjacent areas, and also adjoining
circles. For instance, Guntur chura,
Red chopadia stems etc., are allowed
clearance at 6 annas in Madhya Pra-
desh which is mainly a bidi manufac-
turing area. The same have to be
cleared in other areas at a higher rate.
I shall give another instance. Certain
categories are allowed ~learance at 6
annas in Poona circle. while the same
rate is not applicable in some of the
~veas like Jayashingpur, which is a
piace 1n my constituency, and naturai-
ly. the cultivators suffer many hard-
ships. The cultivator has to seek a
duty-free market snd has to gn a iong
distance entailing loss of time and
money. So, these discriminatinns
must be removed, and these cultiva-
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tors must be given a charnce to produce
more of such things.

The Minister of Defence QOrganisa-
tion (Shri Tyagi). The cultivaiors
are smuggling?

Shri K. L. More: No. These difficul-
ties or malpractices arise from this dis-
criminatory policy.

The statement by the Finance Minis-
ter that it may Le hoped that as the
various schemes come under way as
per the Five Year Plan, they will pro-
vide increasing szope for employinent
is indicative of a lack of a definite
scheme in the direction of positively
securing guarantee of work for every
person in the >ourtry who is willing
to work. So, I suggest that the deve-~
lopment plan of sur country must go
hand in hand with a definite scheme
for providing emp!oyment and there-
by guaranteeing the means of liveli-
hood to each one in the country.

St T IS AR (AFENR)
e S, qAT 7 faArr & WA Ay
&, w09 *0w FE9 3 T fwT
ugl uA. 9. a9 FT 9 § W} g
wag@A o g, a9 ™
mqﬁuﬁ%gﬁsﬁsﬁrwg
T F 0N F fea 7 A 91 @
g AR T 0 # R @ & T
fer @ & 1 @ fo ag ST € R
THT R A @I | AW F AFar
g5 gwd o9 smEew g a8 w9
e 3 & T0et & fgg 7 ag W
W & AR 3 F agy q97 AW §
A AT A A o 9T Ty g v
T FY Q=T § 6 S g o srEer
S T 0% °« W § . ag 9@
& IR0 v 99 7 afEaw g .fed |
39§ qfaaT F7 FY aga T TS
g 1 9w TTq afEae g 3 § a1 fee
AT WRLMER F a9 F@ & @
oo F 99 & w9 § AR w4 Sy
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@ AT ot w <, S
T FE Ao freeT W T | AT
W a< SR AT 7 3 F¥ fFdr
frar 4 Tga A, wifs s A
T MG AT § IW TG maEdT W
st gfrarg @ g qeETR AT AT ST
W 2 | WR 3| F AR FER
Y TTE AT & QY 6T o9 w9 5@ AT
1 faame B I ARG 5 [ A
e feael #), @ /W F wwgQ
1, # @ W F 77 Tt @
foeiy | ) forer gt WX ST WeeT-
IR 99 @ ¢ 98 weER W aw
T & aFAT 8

S AW gAY AT qEed § S99
F g § gAIR AT a9 A4 A6
5 g o #1 A @ W W)
g Sfea gark s fawmr & s W
g, 97 v Nfg, 37 . qife), awER
R R AR ;GG qF A
ST | W A wEE g A
f #if a0 @ g% § &% a0F ¥
T gwar afes s fFoAwm aRk
¥ FHG 9 F AW FE € TG g
@I | gw a1 faOel €, gW =1 a1 Fed
T EF ¢ & | 3T A § ¥ SA=ET
AN AT 959 § Fgd § % 37w A
g agd |9 g, g Aw feafa
¥ X T § T AW AT A9 GG
F@ & Offw 78 W@ AT =
& Tar & W R W W U
AT @ e | gH A A, fai
R A, I AR AW & A I [T
@ fr @ AW & WRY, @ WIEAy
F Y, T I TAH IWM F TRL
qfTare o sqERAT AG qW@ GFal |
T4 W QTASEEY w4 qaedr "
1 AV FAY A1iEd | A w1 qgaa
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qret & @Xr 31 w9 gATdr Tt By
AT TG AT AT AT 7g T F
fFaffgr AT s f s &, oo
Y FHT FIAT Y gART FAeT 2, A
# fg7 # T gv a9 F4, dar ¥y
FT &7 & AT IH A HY G FL AT
AT FATY aaT Ht ITAT F@ &, WK
IH FT AINT Ao FT AT 99 @Y

g1

IS ASF FAHANW F7 g 9¢ a9
@ & AR AT Y ATe4qT AT TF TGH
T & 5 T Y AT AT B wAT
aréf 9x Y fozary a1, ag W A
2\ wEg W, § LYo # fa amat
FAS Jgarfaal § wNTEr w+v fEA
AT a1, afFT o9 | § fF oy
TS §9 R F FE famwmm wR
TR A WA feard A
R wfer @ F A9 F9 feeER
2?7 9= ¥ I F) Ty fady g, aw
¥ AT FIEE AT FEX AT Gy
2 AR FEE 9§ g R @
qEl T ST A AGH @I | WY 37
I qIAT I FATFAT TG AZT | AT B
Voo FIT TAT IAFHEAT T T
§ a¥ af ¥s, AEHT A geiafaat
¥ Fgq FAT 91, AFT A9 IT ¥
FT o FAAT TIAT TG FL q10 HIT
ag W FmRT AR gEg @
aqa fFar @an, W9 & 9w s
T W wR gfFw @iz §F gu A
U T 9o FAT TA FFHIATTT HI
qAE ® G IT  geataAl wR Fi
¥ T fmar | & smAan g 5 faeey
% UF I GIZT T IS AT &7 SAFA-
T FT AT 4T, SR U FAT
T R A9 w947 & FC  JfeAfic FI
faar 1| 3@ G # ww A S«
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[# w7 =% anrd]
f& wex w3w F Tw F o WEwR
F IOT co ATE TIAT THHH &F I
frgaar a1, dfFw et T & g\
FHG THo TNo0 & 1w F T B
F9g ¥ d Fie w1e ©d | e
Frar

{t AR 38 fawgw T T
21

Shri Syamnandan Sabaya (Muzaf-
farpur Central): That is a reflectiom
on a Member of the House. It is not
fair to say that.

Shri Tyagi: He must substantiate the
charges. I am very sorry.

St W ST e 7 R
T a9 T8 fomr @

Shri G. P. Sinha (Palamau cum
Hazaribagh cum Ranchi): i
charge against an M.P. Either he
must substantiate the charge and name
the M.P. or he must withdraw it.

= AT ST WL : Ig F1E IR
€Y, & agT 9K IT H ATH TG AT
|TEar |

Mr., Chairman: The hon. Member is
making allegations in respect of the
Ministry as well as in respect of hon.
Members of this House. Unless he has
got some evidence in his possession, by
which he can substantiate that charge,
he ought not to make such allegations.
This is the practice in this House. The
mere fact that the hon. Member does
not mention names does not justify
such allegations and makes it still
worse. 1 would request him either to
withdraw the charge or substantiate
his allegations. He may write to the
Minister, giving the names and the
evidence to prove the charges. Unless
_there is evidence in his possession, he
should withdraw these allegations, and
ought not to be a party to such allega-
tions. The hon. Member may write to
the Ministry, if he has got proof of
these allegations in his possession.
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= W ST AW F T a9
IFATE W AT T LT T ST,
A & a4 9 & faq dar<g v
oot o faegn - oam amr
Sui ol
At W OTS W - W A oAd
AT, qGT 3 1 JAR §, "
FHEEN FIE AR § a9% @0 AR
R Jod fawet at oy AEi @ fod
FAaIaFTE |
Shri C. D. Deshmukh:: I' understand
the hon. Member to say: that he will

disclose the name to us, but he would
not give it out in the House now.

Mr. Chairman: He has stated that
already, and he has further said that
he is prepared to suffer any conse-
quences, if what he sags is wrong.

Y WA ST awt - § oA ¥
R AT g w8 w0
T TGS FE 9, B AT g9
FUS W9 &Y I F GW |

A0 qTH R A | A faw
I E & AT E WR I I F aga
FIH TTT AW T & A HR Faw
Ml s @I m TR R
St w1 faq WAt aee @, fodr oA
HRUTEE T FEATT FIT ® T FE-
I F & 39 ¥ TR & I AW F
S 7@ § wAT T FQ §, I G
I ¥ TR THEE IoHT q¥ET
& W IT HT AT IT I { I A
2 AEAT Y WFAT @y 8 ) wE
AT QUTIETEY qEf & W ¥ &g fe
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5 &1 T FX fer 9w,
TSEIF I FIAT IgT ATAAT &, FMH
AT FY 43 FY & g AT g G
AN TH-OE ZET IR AT @A FC
FET & G F ST ST el FE,
R FT AL Q@ &, 99 § M F
FTH AFEE QT §, AfFT & 7T
fagg & f& a@R &1 s I TG
T W g8 G AN aqdr & 5
o9 fFER a1 @ & A " #y Aifa
w1 § A Ay e fagral o) s
o4 qITAT K FEA @AT AR

a.

g17

T T4 § W AT T FT
FY fRdie #1 3& ¥ ATH 93 5 q@i
= 93 fedig Fawa N q=RQ IS
¥ 2T FX T TG FE FT G
qr, Iq F TaHS 7 B THAHE
F faar wR o & 97T I a® I g
THAU FY TTRATZ 1 T3 F1 fawfar
Y A, 39 W BA WA §
« FmEr W, AafRT ww F 9§ wew
T F FoA FY T A G Y AT
% wefafredaa A &% a9 § s &
wefafregam A ofsfa= 1 qamn
& AR T A g B AWE ¥ T
# e o ® ot 8, 9Ew
YT & gaTd 9 A9 7 AR AT GHIAT
f&f SN g AN 37 g fea
s gg ardt S @@ aant §
f& amq frax ar @ § sRaw 3w
# qofrardr g gEedr w1 AR
@Al AEd § A AT qET AR
AR, A T g 9ES W AW
9T @ifga & Ied St g
qetfaw §, 98 9 9 wX & 9%
R #F AT qoT=T ARW &
T AT FT g dR F qmwar
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g 5 99 q&t sraeqr sg F3 3F AW
g A @AY § g W qor A aF
a7 F9 i oawdr § waz T gar
TFF ITT LT T N ANl
Jar #T & AT § AR fa
a3t X gW ASFC FEd & F AN
T A 9@ S} fga gody
§ d wemr Az w § oak
T foq 47 ama¥ F@ @ o
a1 f& gW wgaT 9 oyaear I

gt A4 qgewT A TH S
wgg

T I0F ¥ g gEwa F @Y
BT 3 # A S fraral s gt
¥ Af 37 , agi 741 g @ @
3, UF fFAW #1 wR avH F T
FFAT AT FIAT ZIAT § AR 7 a8 WA
& TF HTAT AT T HAT FH ST FT 7T
ga‘ramzrgafﬁmaﬁaz@
AT T I /AT I9 fFaTT ¥ TgT
FE ¥ fad &7 3 $7 A9, € Ty
@< FAT OFAT ¢ | I FFA Y 0w
AT FR T /1T 7 3 ¥ o 1%
TE g ¥ @ 7@ 79¥ § AR 2w
I F FTI01 g 2@ & FF 3w F e
THIY GAT g0 & 1

foeit & e gw @A & B w9d
1 AAZ L H1 e faard § ag goafaai
& feamdt | ga% fag om9d w1 ST,
“wad % e, BfeT S o
qff qAET I F fog ®R HAT
HATH FA fram F faq raq a0 v
feama foama oot frell & @A €, @
AE TIHaEH § 999 W § A ST
g # e T faw a3, @i
912 F qTA A AOF FHA I FQ
§ W qATw W A W, W ARG
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[ w7 @1® )
Y 7g goifa faa wifes gt F<@
F, =W Froay Far O A & 9w

T Ot F TR R RN F
TLIF FI1 F fAgam &, s
O AT 7 AT A T A FT
R WA F qgA FT Ha@< a7 |
oy guwy § f& gofafa s e
g, 3T & ATTR Jar AT TAEAT ¢
fs o gsfafa wmod @y 4§, 98
AT AT FEA FQ@ | AT I
1Y g $Q §, ST LA A § |
¥ FgAT 48 & v qfardy Afq § 97
HIq qfieEadd T @1 3| F AR/ AT
waFiq & 78 AG-AT gL G W A
afadd auTIAETy 7 sHERAT WM
FIA ¥ 2 &1 aFar § o e g
FOT § g g AwAr g

St QO ;. FAT H ATGF AT
¥ qz goar g f5 w3 e 91 4|
FAS &7 a1 @ &, a1 g B a8
Tl ¥ 14 7 419§ FAT FG AR
fra qT arfaa 41, 7 TE T9A qF6T |

H AR FTE qEWE ;g At
@t AT faaw § 99 BT JTT
ags fFar

Mr, Chairman: Does the hon. Mem-
ber mean that the amount due is
Rs. 7 crores, and the Government have
realised Rs. 70 crores?

Shri Tyagi: How can it be possible.

Shri Kakkan (Madurai—Reserved—
Sch. Castes): At the very outset I
wholeheartedly support the Demands
for Grants moved by the hon. Minis-
ter of Finance, and I think he is mak-
ing all round eflorts to develop the
country by impiementing the Five
Year Plan.

I would first like to draw the atten-
tion of the Finance Minister to the
food scarcity in Madras Stale. I
would say this to the Finance Minister
that he must give first priority to the
Government of Madras, in the matter
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of giving loans and aids. On account
of the failure of the monsoon and the
failure of the crops, serious conditions.
are prevailing in the southern districts,
especially Madurai and Ramnad dis-
tricts. In some of the places of
Dindigul and Palni taluks, there is
no water for drinking. 1 would re-
quest the hon. Minister to give more
aids and loans to the Madras Govern-
ment in order to eradicate the fcod
scarcity from that area. I know that
the Central Government had promised
to give a loan of Rs. 1 crore to the
Madras Government. But that has
not been sanctioned in time. Only
now the Central Government have
sanctioned it. But now the Madras
Government want only Rs. 40 lakhs.
I would only say that the promise
must be fulfilled in time. The Madras
Government now want to take up all
the minor irrigation schemes, and it
is only for that purpose, that they
have applied for the loan. I would,
therefore. Tequest the Central Gov-
ernment to give the loans in time so
that these schemes may be undertaken
in all these affected areas quickly.

Further, the Madras Government
recommended 11 important schemes to
be included in the Five Year Plan.
But the Government of India, especial-
ly the members of the Planning
Commission, did not irclude these 11
important schemes. Among these one
is the Periyar Electricity Scheme and
another, the Amaravati Scheme. The
ryots of Coimbatore District have given
6 lakhs of rupees for the Amravati
Scheme, but it was not included in
the Five Year Plan. So I request the
hon. Minister to give capital loans to
these two important schemes—the
Periyar electricity scheme and the
Amaravati scheme.

I want to say something particu-
larly about the Periyar Electricity
Scheme. This scheme was recommend-
ed by the Madras Government to be
included in the supplementary scheme
of the Five Year Plan. It is intended
both for irrigation and for electricify
development. An agreement has also
been reached between the Travancore-
Cochin Government and the Madras
Government. So it is easy to take up
this scheme. 1 therefore humbly re-
quest the hon. Minister to give more
money to the Madras Government and
ask them to take up this Periyar
Electricity Scheme and thereby help
the backward people living in Yhiru-
mangalam, Melur and Madura taluks.

I thank the Government for select-
ing 300 villages in my constituency
under the Community Development
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scheme. That scheme is working very
successfully there under an honorary
Development Officer, Shrimati Sounder
Ramchandra. She is doing a greal
service to the country. With the help
of other honorary workers also, the
scheme is going on very successfully.
1 hope in one or two years the scheme
will yield good results and we will get
more foodgrains in that area.

Then I want to say about the housing
scheme for agricultural labourers.
Government has taken necessary steps
only for housing for workers who are
working in the mills. But agricul-

tural labourers who are working in .

the fields have no proper housing ac-
commodation. I would request the
hon. Minister to give more aid and
loans for a housing scheme for agri-
cultural labourers. As you know the
claims and needs of agricultural
workers are like those of industrial
labourers. So I would request the
Government to gjve liberally for
a housing scheme for them. I
say this also because in my
part especially Tanjore district, our
Communist friends are misleading the
Harijans by saying: “You have no
proper housing accommodation. It is
the fault of the Government”. They
are thus misleading the Harijans. So
I humbly request the hon. Minister to
give more money for housing schemes
for agricultural labourers.

I am very glad to see thal the Gov-
ernment is helping the ryots by giv-
ing loans through the mortgage banks.
But the rates and values fixed by the
mortgage banks are very low, and
most of the applicants are not able to
get loans from the mortgage banks.
So my humble suggestion is that the
Government of India must ask the
Reserve Bank of India to give wmore
loans to the Central banks and thus
to give more loans to the mortgage
banks. Only then will the poor agri-
culturists get more loans, clear their
debts and also improve their lands.

Lastly I request the hon. Minister to
give a subsidy or loan for the clear-
ance of the slums in Madras city. The
Government of Madras had recom-
mended it. I hope the Central Gov-
ernment will take it up and agree to
give more loans for the clearance of
the slums. As you know the Harijans
in Madras city have no proper hous-
ing accommodation. In one small hut
three or four families live. So [ re-
quest the hon. Minister to take it up
and consider it favourably.

Lastly I am very glad to see that
‘poets and saints’ series stamps have
come out. But stamps with the pic-
tures of poets Thiruvalluvar and
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Subrahmanya Bharati have not been
published. I would ask the hon. Minis-
ter to have these stamps also issued.

Mr. Chairman: Would the hon.
Minister like to be called now or after
another Member has spoken?

Shri C. D. Deshmukh: I do not mind
if another Member speaks.

Mr. Chairman: Shri Thanu Piliai. Is
he present?

An Hon. Member: This side, Sir.

Mr. Chairman: This side or that,.
first of all I want to find out whether
he is in the House.

Shri V. P. Nayar: They should for--
feit their chance.

Shri Bidari (Bijapur South)7ose—.
. Shri Syamnandan Sahaya: As this:
is the hon. Member’s maiden speech,
Sir, he may move forward.

‘Mr, Chairman: The hon.
may move forward.

. Shri Bidari: My praise of the work--
ing of the Finance Ministry will be
superficial in the light of the all-round.
praise and satisfactton expressed by
the President of the International Bank.
for Reconstruction and Development,.
Washington, who visited India recently
in the year 1952. He also indicated
the bank’s willingness to participate-
in further loan assistance for India’s
development projects.

Member-

I do not wish to repeat what has:
been said and what has been vividly
explained in the report. I will deal
with one or two paints on which much
has not been said and of which it is-
necessary to make mention. The age
of competition has disappeared or is-
due gradually to disappear and an era
of co-operation has set in. The ex--
pansion of the sphere of co-operative
activity was not remarkable up to-
now. The finances at the disposal of
the co-operative banks have been
meagre and the rules af orocedure-
very cumbrous. This fact was not
taken due notice of so long as private-
credit facilities were available.

The restrictions on  money-lending.
and the tenancy legislation have
closed the doors for private transac-
tions. The Five Year Plan has assign-
ed the co-operative movement u cen-
tral place in the national reconstruc-
tion. The Times of India in the lead-
erette, says that the growing impor--
tance of co-operatives in the natinnal
life has apparently sown the seeds of:
party politics in the movement.
Though this is true. allowances will
have to be made for such things in
its initial stages. These are individual
weaknesses which can bhe got rid of
through better arrangements of train-
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{Shri Bidari]

ing in co-operalion and educating the
primary members in co-operative prin-
ciples.  If the land policy and the
slogan that the cultivator should be
the owner of the land are intend=d to
make any headway, the co-operative
bodies should be supplied with ade-
quate finances. The Reserve Bank of
India should intensify its effort in
financing the requirements of rural
areas.

Now I want to turn to the scarxity
conditions in my State. If we look in-
to the history of the last 60 years,
there have been 20 years of scarcity

nd six years of total famine. There
gave been droughts for continuous two
or three years. The State Govern-
ment are doing their best to amelio-
rate the hardship. But the scarcity is
so very widespread that it has be-
come rather difficult to cope with the
appalling situation. The Central Gov-
ernment have also run to the help of
the State Government in generating
ihcomes and providing foodgrains at
‘concessional rates. But the susten-
ance wages cannot feed the labourer
and his dependants. Besides, the
cultivator is harder hit than the
labourer. He has to maintain himself
and his cattle. He has to bear the
burden on his resources by way of
seasonal operations. The cultivator
has become unnerved, his cattle ema-
ciated and degenerated and the Iand
exhausted. The peasantry of the
country, once it is destroyed, can
never be restored. He who cures the
disease may be the most skilful but
he who prevents it is the safest
physician.

All the projects, big and small, in
the Five Year Plan, have bheen con-
centrated in areas which are already
in an advantageous position. The
communications and other facilities
have also been concentrated in those
areas only to keep pace with the all
round development. For the Plan-
ners of a poor country it is appreciable
3o think in terms of maximum return
Wwith minimum investment but the
Ygeal of a Welfare State, the largest
géod to the largest number, has been
‘over-shadowed. We are not jealous
of ‘the riches of others. We are, on
‘the other hand, proud of the bisgest
things in the world and we boast of
therp as our own. Nature is variegat-
ed. If she is deficient in certain res-
‘pects, she is bountiful in many others.
Science is being developed rapidly and
.Nature is being overcome in several
‘respects. We have been endowed with
knowledge to harness the varicus
forces to the best of our ability, and
-advanfage. We lack in strength; if
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the Government lend their helpiug
hand to muster strength, we shall not
only recoup ourselves from the irre-
pairable loss wrought by the wrath of
nature but our parts will be converted
into granaries supplying food to com-~
mercial towns and cities.

[MR. DEPUTY-SPEAKER in the Chair]

Now a word about public co-opera-
tion.

Mr. Deputy-Speaker: I thought the
hon. Member had finished.

Shri Bidari: Many hon. Members
are apprehensive of public co-opera-
tion. The public is just like a mirror
which refects and reacts in the man-
ner in which we ourselves act. An at-
mosphere is being created in which
the influence of the ordinary man and
woman is being sufficiently felt. Our
Constitution has established the fact
that people are the fountain-head of
power. It is the real road to the trans-
formation towards welfare state. The
Planning Commission have realised
the potentialities of local self-zovern-
meni. They have made a specific indi- .
cation about the formation of co-
operatives. and the establishment of
village Panchayats.

Mr. Deputy-Speaker: The hon. Mem-
ber may kindly iesurne his seat. I
must call upon the Minister to reply.

Shri C. D. Deshmukh: As these dis-
cussions on financial matters proceeo
in this House and the other one, a
spirit of weariness creeps on me, not
so much physical weariness as the
mental weariness, resulting from the
consciousness that many of the criti-
cisms that have been advanced have
been made before and have, in my
opinion, been met adequately. These
observations could be made with parti-
cular force in regard to the criticisms
that are advanced by the hon. Mem-
bers from the Communist Party. As I
have observed once before, they are
too apt to ascribe motives to anything
that is being done by Government in
financial as well as in other spheres. I
wish they would realise that this is a
source of weakness so far as the
strength of their arguments is .:oncern-
ed. I have studied now the operation
of various economic systems in various
countries of the world and I am pre-
pared to say that, given certain condi-
tions, it is more than one system that
can be made to work and can be made
to yield results. But, what one has to
find out is whether in the conditions
of this country, in cold blood, one
could choose a particular form, rather
an unorthodox form of economic gov-
ernance. After mature consideration,
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I have come to the conclusion that in
the conditions prevailing in this coun-
try neither Communism nor Socialism
nor any other variant of that system
will work. I wish that the hon. Mem-
bers would therefore try more with
their arguments than with the ascrip-
tion of motives.

6 P.M.

One hon. Member referred to a
lamb’s tail. He , no matter what
steps Government might take, you can-
not increase the size of a lamb’s tail.
My experience with the arguments ad-
vanced by,the Communist Party is, no
matter what arguments I might ad-
vance, they will never be convinced.
some
other proverb in Telugu:

Kukka Thoka Yentha Saginchina
.Muduchukoni Pothundi.

‘[‘l}at is to say, no matter how jyou
might pull about a_dog’s tail, you can
never make it straight; it will always
remain crooked.

Th.e Deputy Minister of Finance
(Shri- A. C. Guha): There is a cimilar
adage in Bengali also.

Shri C. D. Deshmukh: I am not in-
terested really in exchange of proverbs
or invectives with hon. Members op-
posite. But I do think that they are
somewhat starry-eyed about the whole
business of management of Communist
economy.

It seems to me that they will not
realise that such an economy calls for
an extraordinarily ruthless leadership
and a preparedness on the part of the
population to tolerate hardships which
would never be tolerated in any genu-
inely democratic system. Therefore, I
hope that the population of this coun-
try will realize that if by mischance
they were ever o be governed under
a Communist regime. they will have
to suffer an actual depression of their
standard of living for a long time to
come and that they would have to
wait before there would be any :ppre-
ciable rise in their standard of living.
I do not thereby mean to belittle the
achievements of the countries which
operate such a regime.

Anyone who has studied the recent
cconomic survey of Europe will tind
ample evidence that even in the Com-
munist sphere very massive results
have been achieved, but they have
been achieved after a round of Plans;
they have not been achieved all of a
sudden. That is where, I think, hon.
Members opposite are excessively im-
patient. If they were to study either
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the U.S.S.R. Plans or the Chinese
Plans, they would find that from time
to time the leaders of those c(ountries
have entered caveats against undue
impatience. I believe there is some
statement—I connot lay my hands on
it—in an authorised Chinese Yeople’s
Republic publication which says that
all good things cannot be achieved at
once. That being so, it is not possible
for me to enter into any detailed argu-
mentation with Members of the Com-
munist Party, oecause, as I said once-
before, we do not speak the same
language.

If we say we operate a mixed eco~
nromy, they say, “You have no busi-
ness to operate a mixed economy”. If
we give concessions in order to en-
courage capital formation, then taey
say that all the capitalists are our
henchmen.

Shri V. P. Nayar (ChirayinKkil): You
are their henchinen: they are yocur
masters.

Shri C. D. Deshmukh: I see there is
a variant of that argument which is
even worse, that is to say, the Guvern-.
ment is supposed to be the henchman.
of the capitalists. That shows wkat
little impression even a sober argu-
ment{ makes on them.

Similarly. in regard to the Praja
Socialists, although they profess to
operate within the four corners of the
Constitution and the democratic sys-
tem, and although the difference in the
final ohjectives is not too great, yet
there the difference is really in re-
gard to practicability and that matter
also has been referred to time and
again. You require not only leader-
ship: you require very greai resources
in men and administrative machinery,
and it is not possible to think in terms
of a widespread nationalisation in view-
of our current difficulties in these two
respects.

Then. a third class of criticism
emanates from Members belonging to
smaller parties or from independent
Members, and I think, before I 20 on
to the main points to which I v-ish to
allude, T might refer to the somewhat
violent criticism that was made by
Kumari Annie Mascarene. Her speech:
reminded me of the old song:—

Annie, get your gun.
Your sword and your pistol
but as the snng went on to say,
It was not all fun.

I am afraid the hon. Lady WMember
has not really cared to study the wcrk
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that the Minister of Parliamentary
Affairs and his staff are called upon
to do.

As you know, Sir, the work of the
‘Chief Whip and of his Depariment is
all done behind the scenes and it
never gets known to the House or to
the public outside. So, that is no
excuse why Members inside the House
.should not be conscious of it.

Kumari Annie Mascarene: But we
suffer the loss.

Shri C. D. Deshmukh: There are
-countless little adjustments to be made
with the various Ministries of the
Government of India on the one hand,
and the Draftsmen of the Law Minis-
“try and the two Secretariats of Parlia-
ment. on the ather. It is not at all
easy to satisfy all the Ministries, for
instance, claiming the first space for
‘their Bills. It is the Minister of
Parliamentary Aflairs who has to see
that the parliamentary machine does
not get out of gear, and it :s he who
is responsible for the smooth working
of this machine from day ‘o day. If
some unforeseen adjustment has to be
made at the last minute, you cannot
-always call it his fault, and the diffi-
culty mentioned by the Lady Member,
for instance, in regard to the session
of the Council of States—about which
I will have to say something--could
not have been avcided. bhecause no-
"body knew at the time the program-
me was planned that the House of the
People would have to deal with the
PEPSU Budget and certain o‘her con-
‘tingent measures.

Kumari Annie Mascarene: Simply
for a day?
Shri C. D. Deshmukh: I would like
to point out that the current session
“happens to be a Budget session and a
large volume of financial business has
to be transacted in the House of the
People which does not come up for
discussion in the Council of States.
When the two sessions were orginaliy
planned, it was hoped that the House
of the People wouid be able to pass
certajn Bills which would go up to the
Council of States by the time it re-
assembled after a short adjournment.
I think that that date was intended to
be the 10th. Unfortunately this did
not materialise, because, as I said, of
the very urgect business relating to
the taking over of the administration
of PEPSU by the President and the
«consequential legislation. As the Ap-
propriation Bill relating to PEPSU
had to be passed by both the Houses
“before the 31st March 1953, the
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Council of States had to be summoned
on the 25th March. Originally, as I
said, the Minister of Pailiamentary
affairs had intended to suggest that
the Council of States might assemble
on the 10th .April after the adjourn-
ment. I have been in touch with the
working of the Minister of Pariiamen-
tary Affairs and 1 should like to sub-
mit that although his is an extremely
small Department, it is called upon to
do very essential work. Apart from
mapping out palliamentary sessions,
arranging for the daily obusiness for
the two Houses, keeping in regular
touch with the members of ;the two
Houses and assisting them in various
matters relating to parliamentary
business, the Department also under-
takes collecting {from the copy of the
proceedings of the two Houses—and it
is a very important function—all the
material relating to assurances given
by the Ministers, and ensuring that
these promises and assurances are
implemented. I hope I have succeeded
in convincing the hon. lady Member
that this Department which she in-
advertently criticised is really one of
very great utility.

Kumari Annie Mascarene: No.

Shri C. D. Deshmukh: I do not take
notice of this light-hearted ‘No'.

I shall not attempt in this speech to
deal with a large number of figures
which were Hung at us by one hon.
Member—I think he is new—belonging
to the Praja Socialist Party. His
figure work was very unstable, be-
cause he started with 700 crores, and
then came to 700 lakhs; then he said
70 lakhs and ended with 7 lakhs. But
I hope he will give us an oppurtunity
of delving into some of the cases that
he has referred to and he has been
generous enough to say in advance
that if he is found to have inade wrong
allegations,—well, then he said he may
be punished—he will certainly with-
draw them or apologize. 1 iake note
of that assurance.

Then in regard lo speeches made
from the other side, there was some
reference to displaced banks. I would
like to answer the points made by
the hon. Member, although I am afraid
he will not regard it as a cufficient
answer. He made three points. One
was enactment of legislation granting
these banks extension of time for pay-
ment of debts: (2) Government should
take over all liabilities of these banks
and adjust them against their assets
in Pakistan; and (3) Guvernment
should make available to these banks
a portion of their assets in Pakistan.
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Now in the Displaced Persons Debts
Adjustment Bill, criginally a provi-
sion was made enabling displaced
banks to make applications io the tri-
bunal like other displaced debtors for
getting their debts scaled down. There
was also a provision for the modifica-
tion of the schemes of arrangement
sanctioned by the courts. [n the
Select Committee. however, the Dis-
placed Banks Association pressed that
settlements of debts already made by
them with their debtors should not be
allowed to be reopened under the law.
Thus the displaced debtors of these
banks with whom the banxs had al-
ready arrived at a settlement were de-
prived“of the relief of having their
debts scaled down and as a coroilary
provision for revision of schemes of
arrangement of displaced banks was
also done away with. In addition, at

the instance of the Displaced Banks As-.

sociation, clause 29 of the Bill which
originally provided for complete com-
pensation of interest was also modified
and interest was allowed. Thus the
provision for modification of arrange-
ments of displaced banks was deieted
in consideration of certain definite ad-
vantages given to displaced banks. It
would not, therefore, be, in our cpin-
ion, proper now to promote separate
legislation giving to the displaced
‘banks additional facilities of revising
their schemes of arrangements. Such
a revision can always be made with
the permission of the courts. It is,
however, necessary to have the ap-
proval of the creditors, as the hon.
Member complainad, before the court
is approached, and what the banks
now want is that this necessity should
be done away with by law.

As I already cxplained we feel that
it will not be equitable to give this
further facility now after ail that has
happened. As regards the other two
suggestions, we are all aware of the
difficulties of recovering ary assets in
Pakistan until the whole question of
the evacuee property is settled. But I
:am quite convinced that it would not
be proper for Government, apart from
.ability, to assume responsibility for
recovering the assets of banks only
from Pakistan and not the other
members ‘of the displaced community.

Then there was on the other side a
speech by Shri Somani. As T already
pointed out, I would prefer to take
up the question of excisc duties tn
cloth and so on ou the proper occasion
which I think is the discussion on the
Finance Bill. fle has raised the other
issue of finance required for the reha-
bilitation of industry again @nd again.
Merely because we now feel that a
proper investigation both into the fact
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and figures as well as the-theory con
be made by an cxpert body like the
Taxation Enquiry Commission, he has
characterised the action of Govern-
ment as shelving the issue. I think in
taking this view he is hardly fair. I
have studied carefully the memo-
randum that was submitted in this
behalf by the Federation. I have had
it examined and our difficulty was that
our facts and figures differ very
widely. Also, I must say that the
necessity that prompted immediate
relief is not abpparent to me. I am not
satisfied that the case is of that order
of urgency. Thegefore, in spite of what
he has said, ifStead of groping about
in the dark or instead of entrusting
this work to some other Commission
like the Planning Commissicn, which
is hardly in a position to make that
kind of detailed investigation inio the
fortunes of the private sector, instead
of all that, I think the wisest course
is the one that we have taken, namely,
to have such an investigation 1o be
made after the recommendations of
the Taxation Enquiry Commission.

I think I have dealt with most of
the speeches—at least in the general
terms—on the opposite side and I
would like now to refer briedy to
speeches on this side of the Iiouse
which were either appraciative or
which brought forward grievances
which needed attention. I am grateful
for whatever appreciation camne my
way, though more and more I have
become somewhat indifferent to both
appreciation as well as censure in dis-
charging my very difficult duties.

Mr. Deputy-Spcaker: The _ hon.
Minister has become sthita pragjna.

Shri C. D. Deshmukh: 1 am ap-
proaching that siage, Sir.

I should. however, like to congratu-
late one or two Meinbers-in particular
Shri Bansal, for his speech, as well as
Shri Kanavade Patil for the very
statesmanlike speech tkhat he made on
the necessity of forest and soil conser-
vation. It hardly came within the con-
fines of the discussion, except in re.a-
tion to planning in general. But. as
I had occasion to say when inaugurat-
ing a Soil Conservation Conference.
this is India’s problem number One.
And if we do not make up and start
taking steps now, we shall see—I hope
not—that the dimensions of the prob-
lems to be handled later by future
generations will hive grown a
thousand fold. and that is no exaggera
tion. .

Now. I shall dea! with some of the
detailed points that were made. There
is a short point in regard to auait. I
might as well deal with it now. An
hon. Member, Shri Reddi, I thitk.
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said that in respect of accounting mat-
ters the Comptroller and Auditor-Gen-
eral should be taken into greater con-
fidence by Government and consulted
as required under article 150 of the
Constitution. I should like to assure
the hon. Member that GGovernment are
fully aware of the need for such close
collaboration with the Comptroller
and Auditor-General in regard to ac-
counting matters and that actually
such collaboration exists in practice
in ample measure, as Members of the
Public Accounts CommiflBee will know.
There is a very close camaraderie, I
might say, between the Pubiic Ac-
counts Committee, the Comptroller
and Auditor-General and the Finance

Ministry,

Certain hon. Members wanied a
sort of conspectus of the results of
the efforts made by the Central Gov-
ernment to effect economy since the
advent of Independence. As I said.
the results have not been spectacular.
And ope reason :is that the largest
sector in which savings could be made
is a sector in respect of whicn Govern-
ment does not feel 1t advisable to
give complete information. But I can
assure hon. Members that the savings
effected in that sector—and I mean
Defence—run into two figures of
crores.

In the other Ministries this is the
statement at a glance of economiss
proposed and realised. Now, the first
stage was the Economy Committee’s
report. The savings proposed were
Rs. 4.60,00.000. These
tions were not aiopted in terms be-
cause the need f.r ecanomy became
more urgent by the time the recom-
mendations were considered, and my
predecessor, Dr. Matthai, I think,
decided in favour of a percentage cut.
That was the next stage. The savings
proposed were Rs. 7,30,00,600. But in
practice it was found that it was al-
most impossible to impose a percen-
tage cut. And. a'though it was suf-
fered somewhat unwillingly by Minis-
tries, finally we found that we were
not able to realise the cuts fully and
indeed in some cases we had to ap-
proach the House for supplementary
grants. In the tlird stage I directed
the Secretary of the Revenue and Ex-
penditure section to carry out special
investigation. He propused savings of
Rs. 6,67,00,000 of which Rs. 3,34.0C.000
were accepted. Actualiy, even this
was not, on account of circumstances,
realised in full. Then, the next stage
was economies initiated by the Minis-
tries themselves. They—and all hon-
our to them—suggested economies of
Rs. 2,28,00,000 n 1950-51 and Rs.
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3.10,00,000 in 1951-52. Axd the reduc-
tion in expenditure was largely due to
postponing or slowing down of
schemes and in nonfilling of vacancies
of sanctioned posts, etc. So it will be
seen that the whole of the amount
does not represent true economies.
And then the final stage is this, the
Economy Unit which has been set up
by us. This Unit is in a sort of con-
tinuous operation. It is not like an
ad hoc investigation, out they are
working with one Ministry or the
other all the time, sc that their opera-
tions will spread over a much longer
period. So far they have suggested
economies of Rs. 87°54 lakhs. in only
some of the Ministries. These recom-
mendations are still uader examina-
tion, but about one-third of these
have already been accepted by Govern-
ment. Therefore the total is not very
impressive. But I have in my vre-
vious speeches explained the reason.
And, although a sneering reference
was made to the same. I still repeat
that the savings have to be viewed
with reference to the contractable ex-
penditure which is ¢nly about Rs. 40
crores in the Central Government’s.
budget. As against this, the savings
realised are counter-balanced by in--
creased expenditure on developmental
and other desirable services. So all
that I can say is that the search for
economy continues, althuvugh I have:
come to the conclusion that it wculd:
ne;rer be able to show spectacular re--
sults.

Now there was some reference to:
points of general impcrtance, like-
social security and so o0a. in the
speeches made by more than one hon.
Member." and a point was made in re-
Zard to the inadequacy «f the provi-
sion {or social security. I should like.
to say that I accept without reserva-
tion the principle involved in sucial
security. The Government recognize
that a weifare State must aim more
and mcre at protecting the individual
against want, idieness, ill-health,
squalor and ignorance. Theze are the
five giants mentioned by Sir Wiiliam
Beveridge. And to overpower these
gaints—and that is the point—one
needs not merely an act of the will
but also. resources and organisation.
And these take time to develop. In a
country in which wages are low and
the industrial and commercial sectors
of the economy are relatively small the
scope for a social security programme
is. 40 begin with, limited. We have al-
ready, I am glad to say, made a begin-
ning in this direction through the
Employees’ State Insurance Scheme
and the Provident Fund Scheme.
Social Security Schemes, widely con-
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ceived and efficiently -administered,
arescapable of not only benefiting the
individuals.—the insured and their
families,—but what is more important
from my point of view is that they are
capable of adding significantly to the
investible resources of the community
as will have been proved by the provi-
sion that we have been able to make
for industrial housing out of the col-
lections of this Provident Fund
Scheme. I understand that in several
countries social security funds maske
a large contribution to the resources
available for developraent. Through
these schemes it is possible to secure
a certain built-in flexibility, so to
speak, in the economic system which
could in some measure safeguard the
economy against cyclical fluctuations.
In an under-developed economy in
which the scope for taxation must in-
evitably be limited, social security
schemes might well be, I am inclined
to think, an important device for fos-
tering and for generaily promoting
social welfare. So I propose to have
this question examined fully so as to
enable us to decide the optimum pace
';1} which we can proceed in this mat-
er.

Then there were complaints voiced
in regard to the siow pace of the re-
distribution of national income through
taxation and public expenditure. Here
again there is ro diiference of opinion
even with the Communist Members as
to the direction in which we must
move, though there might be, I am

fraid, and there are, difierences in
judgment as to the pace at which we
could move consistently  with the
various objectives which we have in
view. I would like to qucte again ¥er-
tain figures—I think I have, quoted
them before. Through direct taxes, a
considerable proportion of income in
the higher ranges is already being
drawn into the public exchequer. In
194041 the total of  ‘ncomes above
Rs. 40,000 per annui. assessed to in-
come-tax was Ks. 68 crores. Of this,
about 24 per cent. was absorbed by
incorhe and -super-taxes. In 1948-
49, incomes assessed in this category
had gone up to Rs. 271 crores ot
which about 42 per cent. was payable
to the State by way of income and
super-taxes and in 1951-52, the corres-
ponding total of income assessed was
Rs. 317 crores of which 48 per cent.
was charged as income and super-taxes
so that we have doubled the propor-
tion in 11 years. Now, to what extent
+changes in the taxation system are
called for is now a matter for exa-
mination by the Taxation Enquiry
Commission, but we claim that the
trends of pubhc expenditure are clear
and unmistakable. The outturn by the
Centre and by the States on social

56 P.S.D.

7 APRIL 1953

Demands for Grants 3860

services and on development is now a
larger proportion of the total than it
was only a few years ago and this will
be so to an even larger extent as the
plan unfolds and gathers momentum.
So, with this reorientation of public
expenditure together with progressive
taxation at a high level and with the
estate duty added to our revenues to
which I referred shortly, I expect the
impact of public finznce on the pat-
tern of income distribution will be
visibly and demonstrably in the direc-
tion which we all have in view.

Then there were some references
made to the purchasing policy of the
common man. The major considera-
tion which has to be borne in mind in
this direction is that the country has
decided to mainrain a certain seale of
investment expenditure for the period
of the Plan and the resources reeded
for this purpose have to be found by
keeping down consumption. That is a
fact which we cannot overlook. A
measure of sacrifice in the present, in
the interests of the future, is thus
implicit in development all the world
over, no matter under what system you
attempt to do it. The question. there-
fore is not whether consumption in
the economy as a whole should be
stepped up but whether the consum-
ption of the common man can be rais-
ed. Now the difficu: ty here is that the
common man does not represent in our
country a small prooortion of the com-
munity which could be given relief at
the expense of the rest. Our exem-
ption limit for direct taxation is now
quite high. As the House is aware,
it is being raised this year, if the
House agrees, from Rs. 3,600 to Rs.
4200. It is through indirect tax,
therefore that the common man is
being called upon to make his contri-
bution to the financing of the collec-
tive needs of the community by way
of administration cefence, social ser-
vices and development. And here
again I have no doubt that the Taxa-
tion Enquiry Commission wiil examine
the incidence cf these indirect taxes
and suggest changes wherever neces-
sary. I have had the occasion to draw
the attention of the House to the fact
that tax revenues of the Central Gov-
ernment and State Governments taker
together form a smaller proportion of
national income here than in many
other countries. It is true that the
taxable margin is low when incomes
are low but when a country decides to
launch upon a programme of develop-
ment it is inevitable that all sections
of the community ;have to contribute
their mite. In this connection I should
like to refer to what I have mentioned
before, and that is the appraisal of the
plans and policies of Eastern European
countries given in ‘the latest issue of
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“the Economic Survey of Europe. I
doubt if any hon. Member opposite has
seen this publication.

Shri Nambiar: Iet ue hear it now.

Shri C. D. Deshmukh: These coun-
tries are devoting some 20 per cent.
and more of their national income to
capital formation and they are con-
centrating in the main on heavy idus-
tries, but turnover taxes and contri-
butions from profits and depreciation
allowances are becoming the chief
source of investmept and in the plans
in these countries, consumer goods
industries are given low priority so
that their output does not rise to any
great extent. The consequence i3
that the rise in the living standards is
small relatively to the scale of the
development effort. In Soviet Russia,
the fifth Five Year PRlan aims at a
substantial increase in investment.
According to the estimates available,
the volume of investment in the five
year period 1951-56 is to be 90 per
cent. higher than in was for the years
1946-50. The fifth Five Year Plan of
the U.S.S.R. proposes to substantially
increase the living standards but even
here, a much more striking advance
would be necessary to bring the
living standards of the Soviet workers
to the levels in the more advanced
Western countries. Now I am making
these observations merely to highlight
the point that if the lot of the common
man is to be improved in the future,
it is necessary and legitimate to ask
him to contribute to the effort that
the country is making and there is no
way of getting round this necessity.

Now if we view things in this light,
then we shall see to what extent it is
necessary or possible to give relief to
the common man and even 30, in the
light of this princiole, I can claim that
the burden of customs duties does not
fall entirely on the common man. For
instance, I pointed out—Mr. Bansal
pointed out-—that the export duties
affect only the foreign importer or the
abnormal profits of the exporter and
cannot generally be shifted to the
common man in this country. Out of
a total estimated customs revenue of
Rs. 177 crores, no less than Rs. 55
crores are expected to come from ex-
port duties.

Shri N. Sreekantan Nair (Quilon
c(;un Mavelikkara): Internal prices go
own.

Shri C. D. Deshmukh: But that is a
consummation devoutly to be wished.
Even in the matter of import duty,
nearly a third of the revenue of Rs. 120
crores comes from taxes on luxuries
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which are not usually bought by the
common man. The rates of duiy on
various articles are so adjusted that
there are duties sometimes in excess
of 100 per cent. ad valorem on luxury
articles whereas duties on articles of
general utility are as low as budgetary
and protective considerations  will
allow. Sometimes we had to pay high
for the advantage of having the pro-
duction carried out within our borders.
And certain essential commodities
such as foodgrains are free of duty.
On a rough estimate, the per capita
of incidence of import duties cn the
rich is Rs. 56/3/- and on the poor
Rs. 2/9/- per annum.

Shri Nambiar (Mayuram): Compare
their earnings also.

Shri C. D. Deshmukh: That is right,
Sir. It is about 30 times which is a
favourite formula with the Members
opposite. In this years’ Finance Bill,
as you know, Sir, proposals have been
made for giving relief in respect of
milk foods, essential medicines and so
on. In view of the above, it will be seen,
as I have claimed more than once,
that the ratio of total collection in
direct and indirect taxes without
suitable adjustments does not give a
proper indication of the incidence of
the taxes on the common man. Even
for the purpose of calculation of this
ratio, it should be noted that the
Budget figures exclude the States’
share of Income-tax. After allowing
for this factor and adjustment made
for export dutiss which dc not affect
the residents of this country, the
ratio of direct and indirect taxes com-
pares well with such ratio elsewhere.
I shall not take up the time of the
House by quoting all the figures. The
corrected direct tax ratio in 1939-40
was 28. Then, it varied between 055
and 45 in the years 1948-49 {o )952-53.
For the Budget year 1953-54, it is 43
per cent. From 28 in 1939-40, there-
fore the ratio has gone up, in recent
years, and, as I said, varies ~between
43 and roughly 45. The total collect-
ions in customs and import duties are
also expected to fall from 142 crores
in 1951-52 to about 120 crores in 1952-
53. Therefore, that reduces the burden
of direct taxes to that extent.

Now I come to a different category of
subjects, nationalisation of Banking
and Insurance. I would request hon.
Members to read very carefully the
paragraphs concerning this in_ the
Five Year Plan. First, paras. 28, 29,
and 30 on page 27 of the full volume;
they relate to the credit system. The
other in regard to Insurance com-
panies is para. 54 on page 68. It would

\
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be inadvisable on my part to try to
paraphrase what has beer. set out
after careful consideration in the para-
graphs that I kave mentioned.

that T would like to say here is that
these paragraphs are being studied
very carefully, and that the objective
is not so much to nationalise for the
sake of nationalisation, but to secure
the results that it is alleged nationali-
sation will bring. In regard to Bank-
ing, it should be clear to any dispas-
sionate observer that while we are
running a mixed economy and have
a very important private secior, noth-
iig is to be gained by the nationalisa-
tion of Banks. Such a process takes
place automaticilly asg the public sec-
tor increases and assumes greater im-
portance. So long as the private se--
tor exists, I think it will be admitted
that it is best to leave these matters
to be managed by private agencies, so
long as,—that is important—due con-
trol is exercised. From my owh éx-
perience and from the measures that
I myself initiated, I can say with con-
fidence that the control and regulation
of Banking in this country is as
thorough-going as one would hope to
find in any zountry run on a generally
democratic system.

As regards insurance, Sir, there
seems to be some fallacy in the argu-
ment that you have only to nationa-
lise insurance in order to be able to
get hold of funds for the completion of
the plan. Now, for that purpose, one
must make a distinction between the
private sector and the public sector,
and our plan, though it is in terms
of the public sector, does take into ac-
count the private sector. Something
perhaps could be done by a greater
supervision of the objects to which the
investible funds of insurance compan-
ies are devoted after they have in-
vested in what are called approved
securities. And there are certain, at
the moment inchoate, proposals that
are under examination with a view to
finding out whether something could
be done to direct investment a little
further positively. We have not, I con-
fess, gone very far in this direction.
Of course, there is a very small core
of nationalised insurance already in
existence in this country in the shape
of the postal insurance, and it may be
that, in the course of development,
that sector will be allowed to expand
its business if, for instance, it shows
good results in the sector which is
at present reserved for.it—not reserv-
ed for it, in which it is allowed to
operate, wviz.,, that of Government
servants. So, the point I make is
that the closer examination of this
problem that has been recommended

by the Planning Commission is being ,
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made at present, and a study of the
trends in the world and the experience
of the countries which have nationa-
lised insurance has been undertaken.
And that is as far as I would wish tc

go into this matter at the present
moment.

Then there were questions about
the national sample survey. I have
not got very much time left, but I

should like to devote some time to
answering the somewhat uninformed
observations on this subject that were
made by Shri Morarka. The reason is
that I have been intimately connected
with the work of the Indian Statistical
Institute as well as tuwe National
Sample Survey and the National In-
come Committee. Now, my first criti-
cism is that Shri Morarka does not
apparently have any objection to the
methods used by the I.C.AR. But

these are the very methods, viz., the

sample survey methods and the crop-
cutting methods, that are operated by
the National Sample Survey. Now,
this sample survey method has been
adopted in India, as tHe total count
method—and that should be clear to
anybody—would be prohibitive in its
cost. This sample survey method has
received the blessings of the United
Nations Sub-Commission on Statistical
Sampling, and distinguished foreign
experts who have visited India like
Prof. R. A. Fischer, Prof. F, Yates,
Prof. Simon Kuznets and Mr. William
Hurwitz of the U.S.A. Bureau of Cen-
sus ete.

I should not like to go into details
of the criticism except for saying that
all that criticism was misconceived es-
pecizally in regard to the complexity of
the form. Now, in order to gather
statistics over such a wide range, it
is necessary to have a complicated
questionnaire. The schedules which
have been prepared by the National
Sample Survey are all-India schedules,
and they are under constant review.
It is not true that all these questxops
have to be answered by the people in
the rural areas. The investigator
selects from these schedules the various
items which pertain to the area, and
the villages are asked questions on
those items only. For instance, gues-
tions on rice production and rice con-
sumption would not be used in areas
which produce jowar. So it may be
stated in this cennection that before
every round, the investigators  are
trained intensively by the Indian Sta-
tistical Institute in courses lasting for
about a mor‘h and that there is a
machinery of supervision and guidance
consisting of superintendents, Assis-
tant Directors etec.
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It was also stated that part of the
investigation which was carried out by
Dr. Gadgil has not been published. I
would like to say here that we have
given permission to Dr. Gadgil to
print and publish his report at the
Gokhale Institute, and that I think,
will clear us of the charge of wishing
to conceal anything.

Now, I shall turn to a few important
questions in regard to the Plan. First,
there was the question of local initia-
tive in the execution of community
projects, which was raised by my hon.
friend Shri Shiva Rao. The necessity
of keeping red tape to the minimum
and devolving powers to the maximum,
has always been pointed out to the
State Govermments, and whenever any
officers in the Planning Commission or
any inspecting officers go round, thic
is cne of the matters to which we pay
particular attention. Certain specific
suggestions were made in 1952 at the
last’ Development Commissiozers’ Con-
ference, with regard to the delegation
of powers to Development Commis-
sioners, so as to avoid delay in the
execution of the schiemes. Some of
these suggestions were as follows:

1. That the Development Commis-
siomers may enjoy full dnan-
cial powers to sanction, with-
out prior reference to the
Finance Department, for indi-
vidual schemes costing not
more than Rs. 1 lakh;

2. That where organisation for
development has not been
fully established, sanction for
individual schemes may be
given at a discussion round

| the table between the . heads
of departments concerned,
and the Development Commis-
sioners. This delegation has
been necessitated on account of
the delay in the issue of san-
ction to individual schemes
due to elaborate notings and
meticulous examination in
several departments of the
State Governments; and

3. That the Development Commis-
sioners and the Project Offi-
cers are to be delegated the
power or the powers enjoyed
by superintending engineers
and executive engineers res-
pectively.

I has been found out in practice
that many State Governments have
delegated only administrative and fin-
ancial powers in connection with con-
structional works to the officers con-
nected with the"constructional works. "
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And this is a point which should be
taken up again at the next Develop-
ment Commissioners’ Conference which
is to be held from the 16th to the 18th
April. Therefore the House may rest
assured that we shall not lose sight
of this very wholesome principle, al-
though in practice, it will be recog-
nised that it is not always easy to find
out the golden mean.

Then there were some inquiries in
regard to the provision of, I think,
Rs. 20 lakbs for assistance to insti-

© tutions wecrking in the field of social

welfare [ have very little to add as a
matter of fact to what is contained in
paragraph 17 on page 607 of the full
report of the Planning Commission.
It is stated there that a sum of Rs. 4
crores has been provided as grants-in-
aid to such organisations doing volun-
tary social service, but the provision
this year is only Rs. 20 lakhs because
we feel that it would be some time
before the machinery is established
and gets going. Now the Planning
Commission has recommended -that
this should be administered by a Board
to be set up by the Central Govern-
ment to which a great deal of admini-
strative authority be devolved
and that the Board should be predo-
minantly composed of non-officials who
have actual experience of field work in
promoting voluntary welfare activities.
Now, we are all convinced that this is
a most important aspect of public co-
operation which will evoke enthusiasm.
and the matter is under very active
consideration by Government at the
moment.

Then there was some question in re-
gard to the utilisation of the sum of
3 crores provided for local works.
Sometime ago—on the 3rd of April to
be exact—the Press Information
Bureau published details about how it
was proposed to encourage local ini-
tiative by utilising this provision of 3
crores which is part of a provision of
15 crores. I think only this morning,
or yesterday, the papers gave consi-
derable publicity to the first voluntary
co-operation scheme that was sanction-
ed by the Finance Ministry on the
advice of the Planning Commission.

‘Now. this amount is intended to be

spent exclusively in those areas which
are not covered by the Plan, so to
speak—that is to say, which have not
got any identifiable portion of the Plan
within their limits—and for projects
for which the people themselves take
the initiative. It was aimed to evoke
People’s participation in the Plan and
to assist local enterprise. And these
grants will be made whether there is
any contribution by the State Govern-
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ment or by the local body concerned—
whether it is a Municipality or a Dis-
trict Board. It has often been found
that a certain amount of local initiative
is always forthcoming, together with
a certzin amount of local contribution,
but that because such contribution
cannot be matched by any sums which
could be found by a local body or a
State these efforts come to nothing.
Now, it is to correct this state of affairs
largely that we have provided this
sum. So whether the local bodies con-
cerned or the State Government con-
tribute or not, it will be open to them
to send forward such schemes of local
works. For instance, a slum clearance
scheme might be sent up by a Muni-
cipality. The object of prescribing
that the application should be made
by the local body or the State con-
cerned is to ensure that after assets
have been created the responsibility
for maintenance will be undertaken by
some public body. The details of how
this is to operate have been communi-
cated to the State Governments. There
is a letter issued by the Planning Com-
mission on 1st April 1953. Out of the
total provision of 3 crores. 2:50 crores
have been allocated between the
States and the balance of Rs. 50 lakhs
has been reserved for grants te be
made direct by the Ministry of Finance
on the advice of the Planning Com-
mission, who may act as the Coramit-
tee themselves for this purpose or may
set up smaller bodies to advise the
Finance Ministry.

Now I shall not refer to the question
of deficit finance—apart from the fact
that I have got no time—because I
have already dealt with deficit finance
among the 19 or 20 subjects I dealt
with in the course of my reply. I
would only like to say that there is
hardly any country. not excepting the
countries in the U.S.S.R. sphere, which
has been able to carry on development
without a certain measure of what
could be regarded as deficit finance.
Indeed, their experience has been that
inflationary pressures could not be
kebt under control and that monetary
reforms had to be made Now it is
my hope and confidence that so far as
we are concerned. we are so judicious
in the choice of the figure for deficit
finance that I have suggested, and are
so confident of our ability to emplov
the necessary remedies. that it will
not be possible for us to follow that
not. very illustrious example,

The cut motions were negatived.
7 .M.

Mr. Deputy-Speaker: Then the De-
mands under the Ministry of Finance.
The question is:

“That the respective sums not
exceeding the amounts shown in
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the third column of the order paper
in respect of Demands Nos. 26, 27,
28, 29, 30, 31, 32, 33, 34, 35, 36,
31, 38 39 40, 41 42 116, 117
118, 119, 120 121 and 122 be grant—
ed to the Presxdent to complete
the sums necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March 1954, in
respect of the corresponding heads
of Demands entered in the second
column thereof”

The motion was adopted.

Mr, Deputy-Speaker: Now, there are
some other Demands which have rot
been discussed so far. By arrange-
ment among the leaders of the various
groups, only certain subjects have been
taken up. I must now grant them un-
less otherwise the bLon. the Finance
Minister does not want them.

The question 1is:

“That the respective sums not
exceeding the amounts shown in
the third column of the order paper
in respect of Demands Nos. 48, 49,
50, 51, 59, 60, 70, 71, 72, 73, 74
75 76 '7‘7 78, 79 80 81 82 83,
84 96 97 98 99 100 101 107,
108 109, 126 128, 132 133, 136 137
and 138 be granted to the Presx-
dent, to complete the sums neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1954. in respect of
the corresponding heads of De-
mands entered in the second
columns thereof.”

The motion was adopted. -

The motions for Demands for Grants
which were adopted by the House are
reproduced below—Ed. P. P.~

DEMAND No. 26—MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 1.32.33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1954, in res-
pect of ‘Ministry of Finance'.”

Demanp No. 27—CusTtoMs

“That a sum not exceeding
Rs. 3.09.37.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Customs’.”
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\
Demanp No. 28—Union Excise DuTIEs

“That a sum not exceeding
Rs. 4,98,91,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Union Excise Duties’.”

INCLUDING CORPORATION Tax

“That a sum not exceeding
Rs, 3,12,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will ceme in course of pay-
ment during the year ending the
318t day of March, 1954, in res-
pect of 'Taxes on Income includ-
ing Corporation Tax.".”

DeManp No. 30—Orprum

“That a sum not exceeding
Rs. 37.34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-

X

pect of ‘Opium’.
DemaNp No. 31—Stamps

“That a sum not exceeding
Rs. 1,09,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the

29— TAXEs ON INcOME

necessary’ to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Audit’.”

DeMAND No. 34—CURRENCY

“That a sum not exceeding
Rs, 1,50,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in cdurse of pay:
ment during the year ending the
31st day of March, 1954, in res-

9 3

pect of 'Currency’:

Demanp No. 35—MINT

“That a sum not exceeding
Rs. 88,20.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Mint’.”

DEMAND No. 36—TERRITORIAL AND POLI-

TICAL PENSIONS

“That a sum not exceeding
Rs. 20,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment duripg the year ending the
31st day of March, 1954, in res-
pect of ‘Territorial and Political

Pensions'.”

DemaNnD No.  37—SUPERANNUATION

31st day of March, 1954, in res- ALLOWANCES AND PENSIONS

pect of ‘Stamps’.”

“That a sum not exceeding

Demanp No. 32—PAYMENTS TO OTHER Rs. 2,76,19,000 be granted to the

GOVERNMENTS, DEPARTMENTS, ETC. ON .
ACCOUNT OF THE ADMINISTRATION OF President. to complete the sum
AGENCY SUBJECTS AND MANAGEMENT OF necessary to defray the charges

TREASURIES. which will come in course of pay-
ment duripg the year ending the
31st day of March, 1954, in res-
pect of ‘Superannuation Allowances
and Pensions’.”

“That a sum not exceeding
Rs. 10,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Payments to other Govern-
ments, Departments, etc. on ac- “That
count of the Administration of
Agency Subjects and Management
of Treasuries’.”

DemMaND No. 38—MISCELLANEOS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF FINANCE.

a sum not exceeding
Rs. 1,83,81,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Miscellaneous Departments
and Expenditure under the Minis~
try of Finance'”™

DemManp No. 33—Avuprt

“That a sum not exceeding
Rs. 6,48,94,000 be granted to the
President to complete the sum
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STATES.

“That a sum not exceeding
Rs. 10,72 42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Grants-in-aid to States’.”

DeEMAND No. 40-—MISCELLANEOUS AbD-
JUSTMENTS BETWEEN THE UNION AND

STATES GOVERNMENTS

“That a sum not exceeding
Rs. 1,61,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Miscellaneous Adjust-
ments between the Union and State
Governments’.”

DeEMaND No. 41-—EXTRAORDINARY Pay-

MENTS

“That a sum not exceeding
Rs. 21,01,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Extraordinary Payments’.”

DEMAND No. 42—PRE-PARTITION Pay-

MENTS

“That a sum not exceeding
Rs. 1,78,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-

pect of ‘Pre-partition Payments’.

DeEMAND No. 116—CaPrTaL OUTLAY ON
Press

THE [NDIA SECURITY

“That a sum not exceeding
Rs. 7,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Capital Outlay on the

X

India Security Press’.

DEMAND No. 117—CarrraL OUTLAY ON

CURRENCY

“That a sum not exceeding
Rs. 221,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Capital Outlay on Cur-
rency’.”

39—GRANTS-IN-AID TO

Demanp No. 118—CarrraL OUTLAY ON

MiINTS

“That a sum not exceeding
Rs. 46,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Capital Outlay” on Mints'.”

DemaND No. 119—CoMMUTED VALUE

OF PENSIONS

“That a sum not exceeding
Rs. 95,15,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Commuted value of Pen-

xx

sions’.

DeEmaND No. 120—PAYMENTS TO RE-

TRENCHED PERSONNEL

“That a sum not exceeding
Rs. 1,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Payments to Retrenched
Personnel’.”

DeMAND No. 121—OTHER CAPITAL OUT-

LAY OF THE MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 6,51,75,000 be granted to thef
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Other Capital Outlay of

O

the Ministry of Finance’.

DEMAND No. 122-—L.OANS AND ADVANCES

BY THE CENTRAL GOVERNMENT

“That a sum not exceeding
Rs. 24,49,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment duripng the year ending the
31st day of March, 1954, in res-
pect of ‘Loans and Advances by
the Central Government’.”

DeMAND No. 48—MINISTRY OF HEALTH

“That a sum not exceeding
Rs. 5,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Ministry of Health’.”



4873 Demands for Grants ? APRIL 1953 lemdnds for Grants 3874

DeMmanD No. 49—MEepiCAL SERVICES

“That a sum not exceeding
Rs. 9850,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Medical Services’.”*

DeEMAaND No. 50—PusLic HEALTH

“That a sum not exceeding
Rs. 1,05,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Public Health'.”

DeMAND No. 51—MISCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF

HEeaLTH

“That a sum not exceeding
Rs. 69.99,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1954, in res-
pect of ‘Miscellaneous Expenditure
under the Ministry of Health’.”

DeMaND No. 59—MINISTRY OF INFOR-

MATION AND BROADCASTING

“That a sum not exceeding
Rs. 94,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Ministry of Information
and Broadcasting’.”

DEMAND NoO. 60—BROADCASTING

“That a sum not exceeding
Rs. 2,09,67,000 be granted to the
President to complete the -sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day of March, 1954, in res-
pect of ‘Broadcasting’.”

DeMaND No. 70—MINISTRY OF LAw

“That a sum not exceeding
Rs. 1,60,78,000 be granted to the
President to complete the sum
necessary to defray the charges
vhich will come in course of pay-
ment during the year endipg the
31st day of March, 1954, in res-
respect of ‘Ministry of Law’.”

DEMAND No. 71—ADMINISTRATION OF

JUSTICE

“That a sum not exceeding
Rs. 1,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Administration of Justice’.”

DeMAND No. 72—MINISTRY OF NATURAL

RESOURCES AND SCIENTIFIC RESEARCH

“That a sum not. exceeding
Rs. 6,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Ministry of Natural Re-
sources and Scientific Research’.”

DEMAND No. 73—SURVEY OF INDIA

“That a sum not exceeding
Rs. 95,58,000 be granted to the
President to complete the sum
necessary to defray the charges
which ‘will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Survey of India’.”

DeEmanD No. 74—BOTANICAL SURVEY

“That a sum not exceeding
Rs. 2,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Botanical Survey’.”

DemAND No. 75—Z0OLOGICAL SURVEY

“That a sum nol exceeding
~Rs. 4,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Zoological Survey’.”

DEMAND NoO. 76—GEOLOGICAL SURVEY

“That a sum not exceeding
Rs. 47,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay- -
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Geological Survey'.”
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Np No. 77—MINES DeMAND No. 83—OTHER ORGANISATIONS
DemMA UNDER THE MINISTRY OF PRODUCTION

“That a sum not exceeding
Rs. 19,64,000 pe granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endinpg the
31st day of March 1954, in res-
pect of ‘Mines’.”

DeManp No. 78—SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs. 2,89,89,000 be granted to the
Presndent to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day of March, 1954, in res-
pect of ‘Scientific Research’.”

DemAND No. 79—MISCELLANEOUS DE-

PARTMENTS AND KEXPENDITURE UNDER

THE MINISTRY OF NATURAL REsom\cm
AND SCIENTIFIC CH

“That a sum not exceeding
Rs. 14,000 be granted to the
Presxdent ‘0 complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day of March, 1954, in res-
pect of ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Natural Resources and
Scientific Research’.”

DEMAND No. 80—DEPARTMENT OF PAR-
X LIAMENTARY AFFAIRS

“That a sum not - exceeding
Rs. 1,11,000 be granted to the
President to complete the sum
necessary to defray the charger
which will come in course of pay-
ment during the year ending the
31st day of March, 1954. in res-
pect of ‘Department of Parliamen-
tary Affairs’.”

DemAND No. 81—MINISTRY OF PRODUC-
TION

“That a sum not exceeding
Rs. 6,853,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Ministry of Production’.”

Dimaip No. 82—SALr

. “That a sum not exceeding
- Rs. 1,15,38,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipng the
31st day of March, 1954, in res-
pect otD‘Sal t’.”

“That a . sum not exceeding
Rs. 1,08,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipng the
31st day of March, 1954, in res-

of ‘Other Organisations
under the Ministry of Production’.”

DeEmMAND No. 84—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER

THE MINISTRY OF PRODUCTION

“That a sum not exceeding
Rs. 1,68,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day of March, 1954, in res-
pect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Production’.”

DeEMAND No. 96—MINISTRY OF TRANS-
PORT

“That a sum not exceeding
Rs. 28,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endipg the
31st day of March, 1954, in res-
pect of ‘Ministry of 'l‘ranspo e

DEMAND No. 97—PORTS AND PILOTAGE

“That a sum not exceeding
Rs. 57,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Ports and Pﬂotage' »

DemMAND No. 98—LIGHTHOUSES AND
LiGHTSHIPS

“That a sum not exceeding
Rs 73 03,000 be granted to the
Pri to ! the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of Match, 1954, in res-
pect of ‘Lighthouses and Light-
ships”.”

DeMAND No. 99—CEeENTRAL Roap Funp

“That a sum mnot exceeding
Rs. 4,50,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st dgy of March, 1954, in res-
pect of ‘Central Road Fund’.”
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DEMAND No. 100—COMMUNICATIONS

(INcLUDING NATIONAL HIGHWAYS) DEMAND No. 126—CAPITAL OUTLAY OF

“That a sum not exceeding
Rs. 4,33,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-

pect of ‘Communications (includ-

ing National Highways)'.”

DemMaND No. 101—MISCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF

TRANSPORT

“That a sum not exeeeding
Rs. 4,01,000 be granted to the
President™ to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Miscellaneous Expendi-
ture under the Ministry of Trans-
port’.”

DEMAND NoO. 107—PARLIAMENT

“That a sum not exceeding
Rs. 86,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Parliament’.”

DeEManp No. 108—MiscELLANEOUS Ex-
PENDITURE UNDER THE PARLIAMENT

SECRETARIAT

“That a sum not exceeding
Rs. 27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Miscellaneous Expenditure
under the Parliament Secretariat’.”

DEMAND NoO. 109—SECRETARIAT OF THE

VICE-PRESIDENT

“That a sum not exceeding
Rs. 76,000 be granted to ,the
President to complete the sum
necessary to defray the charges
which will come in course of ray-
ment during the year ending the
31st day of gMarch, 1954, in_ res-
pect of ‘Secretariat of the Vice-
-President’.”

THE MINISTRY OF HEALTH

“That a sum not exceeding
Rs. 3,08,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Capital Outlay of the
Ministry of Health’.”

.DEMAND No. 128—CaprraL OuUTLAY ON

BROADCASTING

“That a sum not exceeding
Rs. 65,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of Capxtal Outlay on Broad-

. castmx

DEMAND No. 132—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF NATURAL RE-

SOURCES AND SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs. 65,08,000 be granted to the:
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Other Capital Outlay of
the Ministry of Natural Resources
and Scientific Research’.”

DeEmAaNDp No. 133—Caprrrar OUTLAY OF

THE MINISTRY OF PRODUCTION

“That a sum not exceeding
Rs. 3,68,94,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Capital Outlay of the
Ministry of Production’.”

Demanp No. 136P—CAPrl'AL OUTLAY ON

“That a sum not exceeding
Rs. 2,93,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
315t day of March, 1954, in res-
pect of ‘Capital Outlay on Ports".”

Demanp No. 137—Cm-nn OUTLAY ON

“That a sum not exceeding
Rs. 7,95,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Capital Outlay on Roads’.”
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DemanDp No. 138—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF TRANSPORT

“That a sum not exceeding
Rs. 2,08,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Other Capital Outlay of
the Ministry of Transport’.”

APPROPRIATION (NO. 3) BILL

The Minister of Finance (Shri C. D.
Deshmukh): I move for leave to in-
‘troduce "a Bill* to authorise payment
and appropriation of certain sums from
:and out of the Consolidated Fund of
India for the service of the financial
year 1953-54.

. Mr. Deputy-Speaker: The question
is:
“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-

vice of the financial year 1953-54.”

The motion was adopted.

Shri C. D. Deshmukh: I introduce the
Bill.

Dr. Lanka Sundaram (Visakha-
patnam): In the light of our discus-
sions with you in yosur chamber, Sir,
may 1 know whether wa will have the
two-hour discussion on the Appropria-
tion Bill after question hour tomorrow?

Mr. Deputy-Speaker: Tomorrow the
Khadi Bill will be taken up first and
passed, and, thereafter, if we have
time, the Appropriation Bill may be
taken up. The leaders of the various
groups came and informed me that
they would like to take at least two
hours on the Appropriation Bill. I do
not think anything more than two
hours can possibly be spared for the
Appropriation Bill. Immediately after
the Khadi Bill is over, the Appropria-
tion Bill will be taken into considera-
tion. ]

So far as the Appropriation Bill is
concerned, this point has to be noted.
The various points that have been dis-

cussed at length during the course of
the debates relating to the various
Demands for Grants ought not to be-
come the subject matter of discussion
once again. It will only be a repetition.
Hon. Members of the various groups
who desire, during the discussion to-
morrow, to refer to any points or draw
the attention of the House, will kindly
hand over tomorrow the points or sub-
jects to which they want to draw the
attention. I will pass them on to the
respective hon. Ministers and the hon.
Finance Minister so that the various
Ministers may come prepared and be
able to answer.

Shri Damodara Menon (Kozhikode):
Whe;1 do you want them to be handed
over?

Mr. Deputy-Speaker: I would like
that they are immediately handed over;
or, at any rate, before 11 o’clock to-
morrow, so that before 12 o’clock they
may be sent to the various Ministers.

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): Cut motions have
been submitted on those Demands.

Mr, Deputy-Speaker: All the cut
motions lapse.

Dr. Lanka Sundaram: May I know
whether it is your intention to finish
the Appropriation Bill tomorrow itself,
or take it over to the day after to-
morrow?

Mr. Deputy-Speaker: After the Khadi
Bill is over, we shall sit as long as
possible—I mean up to 7-30 not later
than that—and try to finish the Ap-
propriation Bill if possible. Otherwise,
it will stand over to some other day
and it will be finished then.

Shri Nambiar (Mayuram): How can
the Khadi Bill be finished tomorrow?

Mr. Deputy-Speaker: I do not xnow.
It is for the House. I am not saying
anything. I am entirely in the hands
of the House.

The House then adjourned till Two
of the Clock on -Wednesday, the 8th

April, 1953

*Introduced with the recommendation of the President.





